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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 911/2022 

IN THE MATTER OF:-

NGT Bar Association 
(Substituted for original applicants 
Prof. Dr. Sanjeev Bagai & Ors.) 

VERSUS 

Department of Environment, GNC'fD & Ors. 

........ Applicant 

. ....... ... Respondents. 

The Reply to the OA on Behalf of Respondent No 23 of HP Forest Department in 

compliance to order dated 06.02.2024. 

May it please your lordships:-

That the present application under Section 14 and 15 of the National Green 

Tribur1:ll act, 2010 was filed by the applicant against the cutting, felling and pruning of 

trees in Vasant Vihar New Delhi in violation of Section 8 read with Section 2 (h) of the 

Delht Preservation of trees act, 1994. Later on scope of case was expanded and States of 

Uttar Pradesh, Uttarakhand, Punjab, Haryana, Himachal Pradesh and NCT of Delhi Union 

territories of Chandigarh, Jammu and Kashmir and Ladakh and State Pollution Control 

Boards were impleaded. as respondents. These respondents were directeri to file their 

reply/resp:mse with respect to the aspects f protection to trees against illegd felling and 
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pruning of trees and all r.elated aspects and framing of guidelines/rules regarding the same. 
••· • I 

The CPCB was also dire9ted to obtain and compile the information with respect fo the 

above mentined aspects from all the States and Union Territories and include such 

compiled information in,its reply /rules. 

That in the State Himachal Pradesh issues of protection of trees against 

illegal was felling and . pruning of trees and all • related aspects and framing of 

guidelines/rules regarding the same are being regulated in the Forest Department of 

Government of H.P. under Forest Laws. 

The Point wise reply as tinder: 

Para 1: 

Para2 

That the contems of this para needs no submission by the 

replying respondent. 

That th:! contents of t.11.is para nel!ds no submission by the 

replying respondent. 

Pertaining to all aspect of protection of trees against illegal felling and 

prunmg of trees. The Hhnachal Prade:sh Forest Department has ;iumber of act and 

guidelinis in pla~:e to regulate the protection of trees against iliegal lelling and pruning of 

trees frou poth private area as wdl as Oc,v(;mment for~st i.ireas. 1 ilcse act and guidelines 

include Indian Foref;t Act, 1927 and Land. r,rese:-vation Acl, i 97Y and other guidelines that 

includl s SOP.for pruning and lopping of trc.~s. ( Ann~xure-1,ILH) 

Para 4: 

Para 5: 

.,. 

That the contents of this pw·i::. n1::1::ds no submissi, .'fl by the 

replying respondent. 

That the corlteiits of this para needs no submission by the 

:i;eplying respondent . 
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Para 6: 

Para 7: 

Para 8: 

Para 9: 

That the contents of this para needs no submission by the 

replying respondent. 

That the contents of this para needs no submission by the 

replying respondent. 

That the contents of this para needs no submission by the 

replying respondent. 

In this regard Himachal Pradesh Forest Department is of the opinion that 

there is no requirement for centralized /guidelines for preservation and felling of tree in the 

State of liiniachal Pradesh as preservation and felling of trees already being regulated 

under various provisions of the Indian forest Act,1927 as well as Land preservation 

Act, 1978. Moreover there are specific guideline to regulate pruning and lopping of tree in 

the State. 

Para 'n: 

Para 11: 

Para 12: 

Para 13: 

Para:14: 

That the contents of this para needs no submission by the 

replying r~spondent. 

That the contents of this para needs no submjssion by the 

replying respondent. 

That the contents of this para needs no submission by th1, 

replying respondent. 

That the contents of this para needs no submission by the 

replying respondent. 

That the contents of this para needs no submis::,i< n by the 

replying respondent. 
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Para 15: 

Para 16: 

Para 17: 

Datea : 

Place: Shimla 

That the contents of this para needs no submission by the 

replying respondent. 

That the contents of this para needs no submission by the 

replying respondent. 

That the contents of this para needs no submission by the 

replying respondent. 

That the response of the H.P. Forest are hereby submitted for kind perusal 

and consideration of the Hon'ble National Green Tribunal pleas~. 

In compliance the reply being submitted to NGT in the searchable PDF. 

Pr. Chief Consk (H,FF), Shimla 
Himachal Pradesh 

5

02.04.2024
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Item No. 11 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI. 

' ·,. 

{Court No. 2) 

(Through Phy~t'.,Eµ »earing with ·Hybrid VC Option) ' 

Original Application No. 911/2022 

I. A. No. 16/2023 and I.A. No. 9/2024 

NGT Bar Association 
(substituted for original applicants 
Prof. Dr. Sanjeev Ba&ai & Ors.) .. . Applicant 

Versus 

Department of Environment, GNCTD & Ors . . .. Respondents 

Date of hearing: 06.02.2024 

CORAM: HON"BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
HON'BLE ])R. AFROZ AHMAD, EXPERT MEMBER. 

Applicant: 

Respondent: 

Mr. Narender Pal, Advocate fo;t Applicant- NGT Bar 
Association (substituted for original applicants P rof. 
Dr. Sanjeev Bagai & Ors .). 
Ms. Parul Parmar, Advocate for the applicants in I.A. 
No. 09 of 2024. {through VC) 

Ms. Jyoti Mendiratta, Advocate for respondents no. 1, 
3 and 5-GNCTD. 
Mr. Virender Singh, Advocate for respondents no. 2, 4, 
7 and 8 . 
Mr. P.K. Banerjee, Deputy Director, Horticulture, MCD. 
Ms. Kritika Gupta and Ms. Latika Malhotra, Advocates 
for respondent no. 6-DDA and respondent no. 37-VC, 
DDA (through VC). 
Mr. Kush Sh arma and Mr. Nishchaya Nigam, 
Advocates for respondent no. 9-DPCC. 
Mr. Kaushal Gau tam, Advocate for respon dent no. 20-
State ofUttarakhand and responden t n o. 27-UKPCB. 
Mr. Rahul Khurana, Advocate for respondent no. 22-
State of Haryana and respondent n o. 30-HSPCB. 
Mr. Daleep Dhyani, Advocate for respondent no. 28-
UPPCB (Through VC). 
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Department of Environment, GNCTD & Ors. 
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Ms. Richa Kapoor and Mr. Amresh, Advocates for 
respondent no. 29- PPCB. 
Mr. Shubham Bhalla and Ms. Ragini Sharma 

Advocates for respondent no. 24-UT Chandigarh and 
respondent no. 32-Chandigarh PCC. 
Mr. Vaibhav Srivastava, Advocate for respondent no. 
31-HPPCB. 
Mr. Raj Kumar, Advocate for Respondent no. 34-LPCC 
Mr. B N Sharma, Member Secretary, LPCC (through 
VC). 
Ms. Shilpi Srivastava, Advocate for respondent no. 35-
MoEF & CC. 
Dr. Shobhita Aggarwal, Assistant Inspector General of 
Forest. (through VC). 
Mr. Vikrant Pachnanda, Advocate for respondent no. 
36-CPCB. 
Dr. Sharandeep Singh, Scientist E, CPCB (through VC) 

None for respondent no. 10 to 19, 21, 23 to 26 and 33. 

Application under Section 14 and 15 of the National Green Tribunal Act, 2010. 

ORDER 

1. Ms. Parul Parmar, Advocate has appeared for original applicants­

Prof. Dr. Sanjeev Bagai, Mr. Rajit Kumar and Mr. Vivek Tandon (who 

were allowed to withdraw from the case) and has submitted that in order 

dated 05.12.2023 presence of Mr. Vivek Sibal, Learned Senior Counsel, 

who had appeared in the case on behalf of the original applicants, was 

not marked and I.A. No. 09 /2024 has been filed by the original 

applicants for correction of the above said order. 

2. On 05.12.2023 Mr. -Vivek Sibal, learned Senior Counsel had 

appeared iii the case on behalf of the original applicants but 

inadvertently his presence could not be marked in the order due to 

inadvertent clerical/typographical omission. Order dated 05.12.2023 is 

ordered to be c6rrectec;i for marking his presence. Correction be made in 

order dated 05.12.2023 and also in copy of order dated 05.12.2023 

uploaded on the website of this Tribunal. 
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3. Vide order dated 05.12.2023 Ministry of Environment, Forest and 

Climate Change, .Government of India through the Secretary, Central 

Pollution Control Board through the Member Secretary, and States of 

Uttar Pradesh, Uttarakhand, Punjab, Haryana, Himachal Pradesh and 

NCT of Delhi and Union Territories of Chandigarh, Jammu and Kashmir 

and Ladakh through the Additional Chief Secretary/Principal 

Secretary/Secretary, ·Environment, as the case may be, and Pollution 

Control Boards/Pollution Control Committees thereof through their 

Member Secretaries were impleaded and notices were ordered to be 

• ' 
issued to them requiring them to file their reply /response with respect to..-, 

the aspects of protection of tr~es against illegal felling and pruning of 

trees and ill related aspects and framing of guidelines/rules re~arding 

the same. The CPCB was also directed to obtain and compile the j 
information with respect to the above mentioned aspects from all the 

States and Union Territories and include such compiled information in 

its reply/ response. 

4. As per office report notices have been duly served. 

s: · Vide order dated 05.12.2023 personal appearance of the officers 

duly authorised by the Secretary, Ministry of Environment, Forest and 

Climate Change, Government of India, the Member Secretary, Central 

Pollution Control- Bqard, the Commissioner, Municipal Corporation of 

Delhi and the Vice Chairman, DDA before this Tribunal physically or 

through VC was ord_ered. 

6. In compliance thereof Mr. B N Sharma, Member Secretary, LPCC, 

Dr. Shobhita Aggarwal, Assistant Inspector General of Forest and Dr. 

L fA 
• J 
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Sharandeep Singh, Scientist E, CPCB have appeared before this Tribunal. 

through VC and Mr. P.K. Banerjee, Deputy Director, Horticulture, MCD 

has appeared before this Tribunal physically and we have interacted with 

them. 

7. Reports/responses have been filed by J&KPC.C vide email dated 

25.01.2024, by PPCB vide email dated 03.02.2024, by DCF Chandigarh 

vide email dated 05.02;2024, by Chandigarh PCC vide email dated 
.. 

05.02.2024 and by HPSPCB vide email dated 05.02.2024. 

8. Responses have been filed by Mo EF & CC vide email dated 

05.02.2024 and by CPCB vide email dated 05.02.2024. 

9. In its reply MoEF & CC has submitted information in tabular· 

format regarding Acts/Rules framed by the States/UTs and submitted 

that MoEF & CC is of opinion that there is no requirement of framing of 

ce:ntralized guidelines for Tree Preservation Acts/Tree Felling Acts as it is 

already being regulated by State Governments as per existing provisions 

in State Acts, Rules based on State specific circumstances. CPCB has 

filed report alongwith copies of information received form the concerned 

SPCBs/UTPCCs. 

10. None has appeared for respondent no . 10 to 19, 21, 23 to 26 and 

33. 

11. Notices be again issued to respondents no. 19, 21, 23 to 26 and 33_ 

reql.,iring them to file their reply/ response as directed vide order dated 

05.12.2023 within two months by email at juchcial-ngt(@gov.in preferably 
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in the form of searchable PDF /OCR Support PDF and not in the form of 

Image PDF. 

12. Vide order dated 05.12.2023 MCD and DDA were directed to file 

response regarding orders passed/permissions granted for pruning of 

trees in Delhi and al;o carrying out of pruning of trees in Vasant Vihar 

by them before and after 29:05.2023 and DCF, West Forest Division was 

directed to file response regarding complaints made to him and action 

taken by him in respect of illegal cutting/pruning of trees. 

13. Report dated 01.02.2024 has been filed by MCD vide email dated 

02.02.2024. Report dated 05.02.2024 has been filed by DOA vide email 

dated 05.02.2024. Report dated 02.02.2024 has been filed by DPCC vide 

email dated 02.02.2024. 

14. In its reply MCD has given information regarding permissions 

granted by the Department of Forest and Wild Life, GNCTD for pruning of 

trees but MCD has not submitted any specific reply in respect of pruning 

done in Vasant Vihar area. In its report DPCC has mentioned having 

written a letter to Additional PCCF, Department of Forest and Wild Life, 

GNCTD. In its reply DOA has given information regarding green strip 

GHPS at Vas~t Vihar and District Park at Vasant Vihar and requested 

fot grant of four -weeks time to collect data with respect to pruning of 

trees undertaken by DOA in entire Delhi. 

15. MCD and DDA are directed to file their response with respect to 

pruning activities carried out by the respondents no . 12 to 18 in Vasant 

Vihar area mentioning in detail particulars regarding application for 

permiss1on for pruning of trees or carrying out of the same, 
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supervision/monitoring of pruning of trees if any done by them and 

complaints if any received by them regarding illegal pruning of trees. 

Respons~ in this regard be filed by them within two months by email 

at judicial-ngt(@,gov.in preferably in the form of searchable PDF/OCR 

Support PDF and pot in the form of Image PDF. 

16,-· DGF, .West Forest Division has not filed any response in 

c~mpliance to order dated 05.12.2023 and DCF, West Forest Division is 

directed to file response in terms of order dated 05.12.2023 within two 

months by ,,email at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not. in the form ofimage PDF. 

' . 
17. List for further consideration on 05.04.2024. 

Febru~ 6th, 2024 
ag 

J 

... 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
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THE INDIAN FOREST ACT, 1927 

ARRANGEMENT OF SECTIONS 

CHAPTER! 

PRELIMINARY 

SECTIONS 

1. Short title and extent. 

2. Interpretation clause. 

CHAPTER II 

OF RESERVED FORESTS 

3. Power to reserve forests. 

4. Notification by State Government. 

5. Bar of accrual of forest-rights. 

6. Proclamation by Forest Settlement-officer. 

7. Inquiry by Forest Settlement-officer. 

8. Powers of Forest Settlement-officer. 

9. Extinction ofrights. 

10. Treatment of claims relating to practice of shifting cultivation. 

11. Power to acquire land over which right is claimed. 

12. Order on claims to rights of pasture or to forest-produce. 

13. Record to be made by Forest Settlement-officer. 

14. Record where he admits claim. 

15. Exercise ofrights admitted. 

16. Commutation of rights. 

17. Appeal from order passed under section 11, section 12, section 15 or section 16. 

18. Appeal under section 17. 

19. Pleaders. 

20. Notification declaring forest reserved. 

21. Publication of translation of such notification in neighbourhood of forest. 

22. Power to revise arrangement made under section 15 or section 18. 

23. No right acquired over reserved forest, except as here provided. 

24. Rights not to be alienated without sanction. 

25. Power to stop ways and water-courses in reserved forests. 

26. Acts prohibited in such forests. 

27. Power to declare forest no longer reserved. 

122444



CHAPTER III 

OF VILLAGE-FORESTS 

SECTIONS 

28. Formation of village-forests. 

CHAPTERIV 

OF PROTECTED FORESTS 

29. Protected forests. 

30. Power to issue notification reserving trees, etc. 

31. Publication of translation of such notification in neighbourhood. 

32. Power to make rules for protected forests. 

33. Penalties for acts in contravention of notification under section 30 or of rules under section 32. 

34. Nothing in this Chapter to prohibit acts done in certain cases. 

CHAPTER V 

OF THE CONTROL OVER FORESTS AND LANDS NOTBEING IBE PROPERTY OF GOVERNMENT 

35. Protection of forests for special purposes. 

36. Power to assume management of forests. 

37. Expropriation of forests in certain cases. 

38. Protection of forests at request of owners. 

CHAPTER VI 

OFTHE DUTY ON TIMBER AND OTHER FOREST-PRODUCE 

39. Power to impose duty on timber and other forest-produce. 

40. Limit not to apply to purchase-money or royalty. 

CHAPTER VII 

OF THE CONTROL OF TIMBER AND OTHER FOREST-PRODUCE IN TRANSIT 

41. Power to make rules to regulate transit of forest-produce. 

41 A. Powers of Central Government as to movements of timber across customs frontiers. 

42. Penalty for breach of rules made under section 41. 

43. Governments and Forest-officers not liabh.: for damage to forest-produce at depot. 

44. All persons bound to aid in case of accident at depot. 

CHAPTER VIII 

OF THE COLLECTION OF DRIFT AND STRANDED TIMBER 

45. Certain kinds of timber to be deemed property of Government until title thereto proved, and may 
be collected accordingly. 

46. Notice to claimants of drift-timber. 

47. Procedure on claim preferred to such timber. 

48. Disposal of unclaimed timber. 

49. Government and its officers not liable for damage to such timber. 

50. Payments to be made by claimant before timber is delivered to him. 

2 
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SECTIONS 

51. Power to make rules and prescribe penalties. 

CHAPTERIX 

PENAL TIES AND PROCEDURE 

52. Seizure of property liable to confiscation. 

53. Power to release property seized under section 52. 

54. Procedure thereupon. 

55. Forest-produce, tools, etc., when liable to confiscation. 

56. Disposal, on conclusion of trial for forest-offence, of produce in respect of which it was 
committed. 

57. Procedure when offender not known, or cannot be found. 

58. Procedure as to perishable property seized under section 52. 

59. Appeal from orders under section .55, section 56 or section 57. 

60. Property when to vest in Government. 

61. Saving of power to release property seized. 

62. Punishment for wrongful seizure. 

63. Penalty for counterfeiting or defacing marks on trees and timber and for altering boundary-marks. 

64. Power to arrest without warrant. 

65. Power to release on a bond a person arrested. 

66. Power to prevent commission of offence. 

67. Power to try offences summarily. 

68. Power to compound offences. 

69. Presumption that forest-produce belongs to Government. 

70. Cattle-trespass Act, 1871, to apply. 

CHAPTERX 

CATTLE-TRESPASS 

71. Power to alter fines fixed under that Act. 

CHAPTER XI 

OF FOREST-OFFICERS 

72. State Government may invest Forest-officers with certain powers. 

73. Forest-officers deemed public servants. 

74. Indemnity for acts done in good faith. 

75. Forest-officers not to trade. 

76. Additional powers to make rules. 

CHAPTER XII 

SUBSIDIARY RULES 

3 
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SECTIONS 

77. Penalties for breach of rules. 

78 .. Rules when to have force oflaw. 

CHAPTERXIB 

MISCELLANEOUS 

80. Management of forests the joint property of Government and ,other persons. 

81. Failure to perform service for which a share in produce of Government forest is enjoyed. 

82. Recovery of money due to Government. 

83-:rien on forest-pi:oducefofsuclflnorfey. • 

84. Land required under this Act to be deeme~to be needed for a public purpose under the 

Land Acquisition Act, 1894. 

85. Recovery of penalties due under bond. 

85A. Saving for rights of Central Government. . 

86. [Repealed]. 

THE SCHEDULE-[Repealed.]. 

4 
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THE INDIAN FOREST ACT, 1927 

ACT No. 16 OF 19271 

[21st September, 1927.] 

An Act to consolidate the law relating to forests, the transit of forest-produce and the duty 
leviable on timber and other forest-produce. 

WHEREAS it is expedient to consolidate the law relating to forests, the transit of forest-produce and 
the duty leviable on timber and other forest-produce; 

It is hereby enacted as follows:-

CHAPTER I 

PRELIMINARY 

1. Short title and extent.-(]) This Act may be called the Indian Forest Act, 1927. 
2 [(2) It extends to the whole of India except the territories which, immediately before the 1st 

November, 1956, were comprised in Part B States. 

(3) It applies to the territories which, immediately before the 1st November, 1956, were comprised in 
the States of Bihar, Bombay, Coorg, Delhi, Madhya Pradesh, Orissa; Punjab, Uttar Pradesh and West 
Bengal; but the Government of any State may by notification in the Official Gazette bring this Act into 
force' in the whole or any specified part of that State to which this Act extends and where it is not in 
force.] 

2. Interpretation clause.-In this Act, unless there is anything repugnant in the subject or 
context,-

(]) "cattle" includes elephants, camels, buffaloes, horses, mares, geldings, ponies, colts, fillies, 
mules, asses, pigs, rams, ewes, sheep, lambs, goats and kids; 

(2) 'Forest-officer" means any person whom 4 *** the 5 [State Government] or any officer 
empowered by 4*** the 5(State Government] in this behalf, may appoint to carry out all or any of the 
purposes of this Act or to do anything required by this Act or any rule made thereunder to be done by 
a Forest-officer; 

I. This Acfhas been amended in its application to:-
(/) Madhya Pradesh by Madhya Pradesh Acts 26 of 1950 and 20 of 1954 ; 
(2) Uttar Pradesh by U.P. Acts 18 of 1951, 5 of 1956, 21 of 1960, 11 of I 973 and 13 of 1976; 
(3) Orissa by Orissa Act 25 of I 952, 11 of 1954, 27 of 1959 and 14 of! 972 ; 
(4) West Bengal by Bengal Act Ii of 1945, s. 63, West Bengal Acts 14 of 1948 and 14 of 1975; 
(5) East Punjab by East Punjab Act 7 of 1948 ; 
( 6) Haryana by Haryana Acts 12 of 1973 and 31 of 1973 ; 
(7) Maharashtra by Maharasthra Acts 6 of 1961 and 27 of 1968 ; 
( 8) Gujarat by Gujarat Act 14 of 1973 ; and 
(9) Certain parts of Mysore by Mysore Act IO of 1958: 

2. Subs. by the A.O. (No. 3) 1956, for sub-sections (2) and (3). 
3. This Act has beed declared to be in force in the Khondmals District by the Khondmals laws regulations, 1936 (4 of 1936), s. 3 and the 
Schedule.; and in the Angul District by the Angul Laws Regulation, 1936 (5 of 1936), and the Schedule. This Act has been extended in 
its application to:-

(/) Berar (partially) by the Berar Laws Act, 1941 ( 4 of 1941 ); 
(2) The Province of Coorg, see Coorg Gazette, 1930, Pt. I, p. 94; 
(3) The Delhi Province see Gazette of India, 1933, Pt II-A, p. 293; 
(4) The whole of Madhya Pradesh by Madhya Pradesh Act 23 of 1958 (when notified); 
(5) Dadra ai1d Nagar Haveli (w.e.t. 1-7-1965) by Reg. 6 of 1963, s. 2 and the First Schedule; 
(6) Pondicherry on 1-10-1963: vide Reg. 7 of 1963, s. 3 and the First Schedule; 
(7) Goa, Daman and Diu by Reg. 11 of 1963, s. 3 and the Schedule; and 
(8) the whole of the Union territory ofLakshadweep (w.e.f. 1-10-1967): vide Reg. 8 of 1965, s. 3 and the Schedule. The Act has 

been repealed in its application to Bellary District by Mysore Act 14 of 1955. 
(9) Extended to the Union territory of Jammu and Kashmir and Union territory ofLadakh by Act 34 of 2019, s. 95 and the 

Fifth Schedule (31-10-2019). 
4. The words "the G.G. in C. or" rep. by the A.O. 1937. 
5. Subs. by the A 0. 1950, for "Provincial Government". 
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(3) "forest-offence" means an offence punishable under this Act or under any rule madt: 
thereunder; 

( 4) "forest-produce" includes-

(a) the following whether found in, or brought from, a forest or not, that is to say:-

timber, charcoal caoutchouc, catechu wood-oil, resin, natural varnish, bark, lac, mahua 
flowers. mahua seeds 1 [, kuth] and myrabolams, and 

(b) the following when found in, or brought from, a forest, that is to say:-

(i) trees and leaves, flowers and fruits, and all other parts or produce not hereinbefore 
mentioned, of trees, 

(ii) plants not being trees (including grass, creepers, reeds and moss), and all parts or 
produce of such plants, 

(iii) wild animals and skins tusks, horns, bones, silk, cocoons, honey and wax, and all 
other parts or produce of animals, and 

(iv) peat, surface soil, rock, and minernls (including limestone, laterite, mineral oils, and 
all products of mines or quarries); 

2[( 4A) "owner" includes a Court of Wards in r~spect of property under the superintendence or charge 
of such Court;] 

(5) "river" includes any stream, canal, creek ,:•r other channels, natural or artifical; 

(6) 'timber' includes trees when they have fa ii ~, or have been felled, and all wood whether cut up or 
fashioned or hollowed out for any purpose o- nor, and 

(7) "tree" includes palms, 3***, stumps, brush-wood and canes. 

ST ATE AMENDMENTS 

Jammu and Kashmir and Ladakh (UTs).-

(i) Section 2.-for clause (1), the following clauses shall be substituted, namely:-

(1) "authorised officer" means an officer authorized under sub-section (2) of section 52; 

(IA) "cattle include elephants. camels, buffaloes, horses, mares, geldings, ponies, colts, fillies, 
mules, asses, pigs, ram, ewes, sheep, lambs goats and kids; 

(lB) • forest based industry means an industry or unit in which any forest produce is used as 
raw material or as a source of energy. 

(i1) for clause (4), the following clause shall be substituted, namely:­

(4) "forest-produce" includes-

(a) timber, charcoal caoutchouc catechu. wood-oil, resin, natural varnish bark, lac kuth, 
myrobalaos, dioscorea, firewood, humus rasaunt morels (Mon:hella spp) Aconitum spp, 
Podophyllum spp, Picrorhiz.aspp, Trillium spp Nardostachys spp Taxus spp, Valerianassp 
Rheum spp, wild animals, skins, tusks horns bones and all other parts or produce of wild 
animals whether found in, or brought from, a forest or not; and 

(b) the following when found in, or brought from, a forest, namely:-

(i) trees and leaves, flowers and fruits, roots and all other parts or produce of trees not 
specified in clause (a); 

I. Ins. by Act 26 of 1930, s. 2. 
2. Ins. by Act 3 of 1933, s. 2. 
3. The word "bamboos" omitted by Act 5 of 2018, s. 2 (w e.f23-1 l-2017). 
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(ii) plants not being trees (including grass, bamboos, creepers, reeds and moss and 
lichen), and all parts or produce of such plants; 

(iii) silk, cocoons, honey and wax; and 

(iv) peat, surface soil, rock, and minerals (including limestone, laterite, mineral oils, and 
all products of mines or quarries). 

(iii) after clause (5), insert the following clause, namely:-

(5A) "saw mill" means any plant and machinery with which and the premises (including the 
precincts thereof) in which or in any part of which sawing is carried on with the aid of electrical or 
mechanical power. 

(iv) after clause (6), insert the following clause, namely:-

(6A) "transporter" includes a per.son, a private agency, a Government Department, Corporation or 
any other agency engaged in transport of forest produce whether on his own or on behalf of any other 
person; 

(v) after clause (7), insert the following clause; 

(8) ''wild animal" shall have the same meaning as assigned to it in the Wild Life (Protection) Act, 
1972. 

[Vide the Jammu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

CHAFTERII 

OF RESERVED FORESTS 

3. Power to reserve forests.-The 1[State Government] may constitute any forest-land or waste-land 
which is the property of Government, or over which the Government has proprietary rights, or to the 
whole or any part of the forest-produce of which the Government is entitled, a reserved forest in 
themanner hereinafter provided. 

4. Notification by 1fState Government].-(]) Whenever it has been decided to constitute any land a 
reserved forest, the 1[State Government] shall issue a notification in the 2[Official Gazette]-

(a) declaring that it has been decided to constitute such land a reserved forest; 

(b) specifying, as nearly as possible, the situation and limits of such land; and 

(c) appointing an officer (hereinafter called "the Forest Settlement-officer") to inquire into and 
determine the existence, nature and extent of any rights alleged to exist in favour of any person in or 
over any land comprised within such limits, or in or over any forest-produce, and todeal with the 
same as provided in this Chapter. 

&planation.-For the purpose of clause (b), it shall be sufficient to describe the limits of the forest 
by roads, rivers, ridges or other well-known or readily intelligible boundaries. 

(2) The officer appointed under clause ( c) of sub-section (1) shall ordinarily be a person not holding 
any forest-office except that of Forest Settlement-officer. 

(3) Nothing in this section shall prevent the 1[State Government] from appointing any number of 
officers not exceeding three, not more than one of whom shall be a person holding any forest-office 
except as aforesaid, to perform the duties of a Forest Settlement-officer under this Act. 

5. Bar of accrual of forest-rights.-After the issue of a notification under section 4, no right shall be 
acquired in or over the land comprised in such notification, except by succession or under a grant or 
contract in writing made or entered into by or on behalf of the Government or some person in whom such 
right was vested when the notification was issued; and no fresh clearings for cultivation or for any other 

1. Subs. by the A.O. 1950, for "Provincial Government", 
2. Subs. by the A.O. 1937, for "Local Official Gazette". 
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purpose shall be made in such land except in accordance with such rules as may be made by the 1[State 
Government] in this behalf. 

6. Proclamation by Forest Settlement-officer.-When a notification has been issued under 
section 4, the Forest Settlement..:officer shall publish in the local vernacular in every town and village in 
the neighbourhood of the land comprised therein, a proclamation-

( a) specifying, as nearly as possible, the situation and limits of the proposed forest; 

{!--) ~xrl~in;ng thl:" ron'-e:q11e:nces which. as hereinafter provided, will ensue on the reservation of 
such forest; and • 

(c) fi.xing a period of not less than three months from the date of such proclamation. and requiring 
every person claiming any right mentioned in e<·tion 4 or section S within !>uch period either to 
present to the Forest ettlement-officer a v.Ti t~en notice specifying or to appear before him and state. 
the nature of such right and the amount ar C: particulars of the compensation (if any) claimed in 
respect thereof. 

7. inquiry by Forest Settlement-officer.-The Forest Settlement-officer scyall take down in writing 
all statements made under section 6, and shal at some convenient place inquire into all claims duly 
preferred under that section, and the exist~nce fan: rights mentioned in section 4 or section S and not 
claimed under section 6 so far as the same may ·,.. ~ assertainable from the records of Government and the 
evidence of any persons likely to be acquainted wi(1 the same. 

8. Powers of Forest Settlement-offi~er.--Fcr the purpose of such inquiry, the Forest Settlement­
officer may exercise the following powers, that 1: to say:--

(a) power to enter by himsdf or any offi- r ;;.uthorised by hfrn for the purpose, upon any land, 
and to survey, demarcote and make a mao of the !-arne; and 

(h) the powers ofa Civii Court in the triil ofsu;ts. 

9. Extinction of rigbts.-Rights in respeci of which no claim has been preferred under section 6 and 
of the existence of which no knowledge has been acquired by inquiry under section 7, . hall be 
extinguished, unle s. before the notification under section 7,0 l::; published, the person claiming them 
satisfies U1e Forest Settlement-officer that he had s1.1fficient cause for not preferring such claim within the 
period fixed under section 6. 

LO. Treatment of claims relating to prnctice of shifting cultivation.-{!) In the case of a claim 
relating to the practice of sbi ~ing cultivation. the Forest Settlement-officer hall record a statement setting 
forth the particulars of the claim and of any local rule or order under which the practice is allowed or 
regulated, and submit the statement to the State Government, together with his opinion as to whether the 
practice should be pennitted or prohibited wholly or ir part. 

(2) On receipt of the statement and opinion, the 1[State Government] may make an order permitting or 
prohibiting the practice wholly or in part. 

(3) If such practice is permitted wholly or in p:;irt. the Forest Settlement-officer may arrange for its 
exercise--

(a) by altering the limits of the land under ettlemeot so as to exclude land of sufficient extent, of 
a suitable kind, and in a locality reasonably convenient for the purposes of the claimants, or 

(b) by causing certain portions of the land under settlement to be separately demarcated, and 
giving permission to the claimants to practice shifting cultivation therein under such conditions as he 
may prescribe. 

(4) All arrangements made under sub-section (3) shall be subject to the previous saTiction of the 
1[State Government]. • 

I. Subs. by the A.O. 1950. for "Provincial Government", 
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(5) The practice of shifting cultivation shall in all cases be deemed a privilege subject to control, 
restriction and abolition by the 1[State Governnient]. 

11. Power to acquire land over which right is claimed.-{]) In the case of a claim to a right in or 
over any land, other than a right-of-way or right of pasture, or a right to forest-produce or a watercourse, 
the Forest Settlement-officer shall pass an order admitting or rejecting the same in whole or in part. 

(2) If such claim is admitted in whole or in part, the Forest Settlement-officer shall either- . 

(i) exclude such land from the limits of the proposed forest; or 

(ii) come to an agreement with the owner thereof for the surrender of his rights; or 

(iii) proceed to acquire such land in the manner provided by the Land Acquisition Act, 1894(1 of 
1894). 

(3) For the purpose of so acquiring such land-

(a) the Forest Settlement-officer shall be deemed to be a Collector proceeding under the Land 
Acquisition Act, 1894 (1 of 1894). 

( b) the claimant shall be deemed to be a person interested and appearing before him in pursuance 
ofa notice given under section 9 of that Act; 

(c) the provisions of the preceding sections of that Act shall be deemed to have been complied 
with; and 

(d) the Collector, with the consent of the claimant, or the Court, with the consent of both parties, 
may award compensation in land, or partly in land and partly in money. 

12. Order on claims to rights of pasture or to forest produce.-In the case of a claim to rights of 
pasture or to forest-produce, the Forest Settlement-officer shall pass an order admitting or rejecting the 
same in whole or in part. 

13. Record to be made by Forest Settlement-officer.-The Forest Settlement-officer, when passing 
any order under section 12, shall record, so far as may be practicable,-

(a) the name, father's name, caste, residence and occupation of the person claiming the right; and 

(b) the designation, position and area of all fields or groups of fields (if any), and the designation 
and position of all buildings (if any) in respect of which the exercise of such rights is claimed. 

14. Record where be admits claim.-Ifthe Forest Settlement-officer admits in whole or in part any 
claim under section 12, he shall also record the extent to which the claim is so admitted; specifying the 
number and description of the cattle which the claimant is from time to time entitled to graze in the forest, 
the season during which such pasture is permitted, the quantity of timber and other forest-produce which 
he is from time to time authorised to take or receive, and such other particulars at; the case may require. 
He shall also record whether the timber or other forest-produce obtained by the exercise of the rights 
claimed may be sold or bartered. 

15. Exercise of rights admitted.--{]) After making such record the Forest Settlement-officer shall, 
to the best of his ability, and having due regard to the maintenance of the reserved forest in respect of 
which the claim is made, pass such orders as will ensure the continuec.f. exercise of the rights so admitted. 

(2) For this purpose the Forest Settlement-officer may-

(a) set out some other forest-tract of sufficient extent, and in a locality reasonably convenient, for 
the purposes of such claimants, and record an order conferring upon them a right of pasture or to 
forest-produce (as the case may be) to the extent so admitted; or 

(b) so alter the limits of the proposed forest as to exclude forest-land of sufficient extent, and in a 
locality r~asonably convenient, for the purposes of the claimants; or 

1. Subs. by the A.O. 1950, for "Provincial Government". 
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(c} record an order continuing .to sucb claimants a right of pasture or to forest-produce, as the 
case may be, to the extent so admitted, at such ·casons, within such portions of the proposed forest, 
and under such rules. as may be 1T1ade in this beha lf by the 1[State Government]. 

16. Commutation of rights.-In case the Forest Settlement-officer fmds it impossible, having due 
regard to the maintenance of the reserved-fores, to make such settlement under section 15 as shall ensure 
the continued exercise of the said rights to the extent so admitted, he shall subject to such rules as the 
1 [State Government] may make in this behalf, commute such rights. by the payment to such p~rsons of a 

•m 0 f _, in Ii 1 tl-ier of or hy the an1 o land. or in such other manner as he thinks fit. 

17. Appeal from order passed under section 11 , ~ection 12 ection 1 or ection 16.-Any person 
who has made a claim under this Act, or an. forest .. oflicer or other person generally or specially 
empowered by the 1[State Government] in this behalf. may. within three months from the date of the 
order passed on such claim by the Fo est Settlern.c:nt-officP-r under section 11, section 12, section 15 or 
section 16, present an appeal from such order •,, ;;uch officer of the Revenue Department, of rank not 
lower than that of a Collector, as the 1[State Government] may, by notification in the 2[Official Gazette], 
appoint to hear appeals from such orders: 

Provided that the 1[State Government] may tsta.b!ish a Comt (hereinafter called the Forest Court) 
composed of three persons to be appointed by th State Government, and, when the Forest Court has been 
so established, all such appeals shall be preser:t • tc- :t. • 

18. Appeal under section 17.-{J) Every ?f,peal under section 17 shall be made by petition in 
writing, and may be delivered to th-:: Forest Settlr:•,~ent-officer, who shall forward it without delay to the 
authority competent to hear the same. 

(2) lfthe appeal be to an officer appointed u:'ch~ section 17, it shall be heard in the manner prescribed 
for the time heing for the h~aring of appeals in m,1tters rel?.t;ng to laP.d-revenue. 

(3) Tf the appeal be to the Forest Cowt t e C0t1, shall fix a day and a convenient place in the 
neighbourhood of the proposed forest for heariT'g t e appea~ md sh:!li give notice thl!reof to the parties 
and shall hear such appeal accordingly. 

( 4) The order pasi-ed on the appeal by such officer o:r Court, or by the majority of the members of 
such Court, as the case may be, shall,.subject 011ly to revision by the 1[State Government], be final. 

19. Pleaders.-The 1[State Government), or any person who has made a claim under this Act, may 
appoint any person to appear, plead and act on i or his behalf before the Forest Settlement-officer, or the 
appellate officer or Court, in the course of any inquiry or appeal under this Act. 

20. Notification declaring forest reserved.-(/) \¥hen the following events have occurred, 
namely:-

(a) the period fixed under section 6 for prefen-ing claims has elapsed, and all claims, if any, made 
under that section or section 9 have been disposed ofby the Forest Settlement-officer; 

(b) if any such claims have been made, the period limited by section 17 for appealing from the 
orders passed on such claims has elapsed, and all appeals (if any) presented within such period have 
been disposed ofby the appellate officer or Court; and 

(c) all lands (if any) to be included in the proposed forest, which the Forest Settlement-offi cer 
has, under section 11 elected to acquire under the Land Acquisition Act, 1894 ( 1 of 1894) have 
become vested in the Government under sectior. 16 of that Act. 

the 1[State Government] shall publish a notification in the 2[Official Gazette]. specifying definitely, 
according to boundary-marks erected or otherwise, the limits of the forest which is to be reserved. and 
declaring the same to be reserved from a date fixed by the notification. 

(2) From the date so fixed such forest shall be deemed to be a reserved forest. 

I . Subs. by the A.O. 1950, for "?rovinctal Government" 
2. Subs. by the A.O. 1937, for "Loca,I O fficial G&c: tc". 
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STATE AMENDMENTS 
Jammu and Kashmir and Ladakb (UTs).-
Section 20A.-After section 20, insert the following section-
20A. Demarcated forests deemed to be reserved forests.- (I) Notwithstanding anything contained in this 

Act or any other law for the time being in force, any forest which has been notified as a demarcated forest 
under the erstwhile Jammu and Kashmir Forest Act, 1987 (1930 A.O.), prior to the appointed day notified 
under the Jammu and Kashmir Reorganization Act, 2019, shall be deemed to be a reserved forest under this 
Act. 

(2) All questions decided, orders issued and records prepared in connection with the constitution of such 
forest as demarcated forests shall be deemed to have been decided, issued and prepared under this Act, and the 
provisions of this Act relating to reserved forests shall apply to forest to which the provision of sub-section ( J) 
are applicable. 

[Vide the Jammu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification No. 
S.O. 1123(E) dated (18-3-2020).] 
Orissa 

Insertion of new section after section 20, (16 of 1927).-After section 20 of the Indian Forest Act, I 927 
(16 of 1927) (hereinafter referred to as the said Act), the following new section shall be inserted, namely:-

20-A. Forest land or waste land deemed to be reserved forests.-{!) Notwithstanding anything 
contained in this Act or in any other law for the time being in force, any forest land or waste land in the 
merged territories, which had been recognized by the Ruler or any merged State immediately before the date of 
merger as a reserved forest in pursuance or any law, custom, rule, regulation, order or notification for the time 
being in force or which has been dealt with as such in any administration report or in accordance with any 
working plan, or register maintained and acted upon immediately before the said date and has been continued 
to be so dealt with thereafter, shall be deemed to be reserved forests for the purposes of this Act. 

(2) In the absence of any rule, order or notification under this AcL, application to the area in question any 
law, custom, rule, regulation, order or notification mentioned in sub-section (1) shall, anything in law to the 
contrary notwithstanding, be deemed to be validly in fo:·ce as if he same had the force and effect of rules, 
orders and notifications made under the provisions of this Act and shall continue to so remain in force until 
superseded, altered or modified in accordance therewith. 

(3) No report working plan, or register as aforesaid or any entry therein shall be questioned in any court of 
law; provided that the State Government have duly certified that such report, working plan, or register had 
been prepared under the authority of the said Ruler before the date of the merger and has been under the 
authority of the State Government continued to be recognized, maintained or acted upon thereafter. 

( 4) Forests recognized in the merged territories as -khesra forests, village forests or protected forests, or 
forests other than reserved forests, by whatever name designed or locally known, shall be deemed to be 
protected forests within the meaning of this Act and provisions of sub-sections (2) and (3) shall mutatis 
mutandis apply. 

Explanation I- "Working plan" includes any plan, scheme, project, maps, drawings and lay-outs prepared 
for the purpose of carrying out the operations in course of the working and management of forests. 

Explanation II- "Ruler" includes the f,)arbar administration prior to the date of the merger and "State 
Government" includes the successor Government after the said date.". 

[ Vide the Orissa Act 11 of 1954, s.2] 

21. Publication of translation of such notification in neighbourhood of forest.-The Forest-officer 
shall, before the date fixed by such notification, cause a translation thereof into the local vernacular to be 
published in every town and village in the neighbourhood of the forest. 

22. Power to revise arrangement made under section 15 or section 18.-The 1[State Government] 
may, within five years from the publication of any notification under section 20 revise any arrangement 
made under section 15 or section 18, and may for this purpose rescind or modify any order made under 
section 15 or section 18, and direct that any one of the proceedings, specified in section 15 be taken in 
lieu of any other of such proceedings, or that the rights admitted under section 12 be commuted under 
section 16. 

1. Subs. by the A.O. 1950, for "Provincial Government". 
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23. No right acquired over reserved forest, except as here provided.-No right of any description 
shall be acquired in or over a reserved forest except by succession or under a grant or contract in writing 
made by or on behalf of the 1roovemment] or some person in whom such right was vested when the 
notification under section 20 was issued. 

24. Rights not to be 2iienated without sanction.-(]) Notwithstanding anything contained in 
section 23, no right conlinued under clause (c) of sub-section (2) of section 15 shall be alienated by way 
of grant, sale, lease, mortgage or otherwise, without the s2.nction of the 2[State Government]: 

Provided that. when anv such ri2:ht is appendant to any land er house. it may be :;old or otherwise 
alienated with such land or house. 

(2) No timber or other forest-produce obtained in exercise of any such right shall be sold or bartered 
except to such extent as may have been admitted in the order recorded under section 14. 

25. Power to stop ways and watercourses ~n reserv~d forests.--The Fortst-officer may, with the 
previous sanction of the 2[State Goveffi.t-nent] er oz ,my officer duly authoris:!d by it in this behalf, stop 
any public or private way or water-cour e in a r~s12rved forest. provided that a sIJbstitute for the way or 
water-course so stopped. which the 2lState Go mment] deems to be reasonably convenient, already 
exists, or has been provided or constructed by,the.forest-officer.in lieu thereof. 

26. Acts prohibited in such forests.--{i) ,".n:; per:.,on who-­

(a) makes any fres}i clearing prohibited \y :;1;;1.;ti:m 5. or 

(b) sets fire to a reserved forest, or, i:-i ccntravention of any rules made by the 2[State 
Government] in this behalf, kindles any fr~, or leaves any fire burning, in such manner as to 
endanger such a forest; 

or who, in a reserved fores,-

( c) kindles, keeps or carries any fre exc.;-:.0t i.t .,'.;:.ch s~as:::ins as the Forest-officer may notify in this 
behalf; 

(d) tTespasses or pastures cattle, m permits rn1'.:;: ;o t_,-,~spass; 

(e) causes any damage by negligence :ri felling any tr"ce or cutting or dragging any timber; 

(j) fells, girdles, lops, taps oc bum" any t,.:e or strips off the bark or lea·1cs from, or otherwise 
damages, the same; 

(g) quarries stone, bums lime or chan:0111, or collec,,;, subjects to any manufacturing process, or 
removes, any forest-produce; 

(h) clears or breaks up any land for cultivation or any other purpose; 

(i) in contravention of any rules made in this behalf by the 2[State Government] hunts, shoots, 
fishes, poisons water or sets traps or snares: or 

(j) in any area in which the Elephants' ?;-escrvation Act, 1879 (6 of 1879), is not in force, kills or 
catches elephants in contravention of any rules so made; 

shall be punishable with imprisonment for a ter-1:1 which may extend to six months, or with fine which 
may extend to five hu,,dred rupees, or with both, in addition to such compensation for damage done to the 
forest as the convicting Court may direct to be paid. 

(2) Nothing in this section shall be deemed to prohibit-

(a) any act done by permission in writing of the Forest-officer, or under any rule made by the 
2[State Government]; or 

(b) the exercise of any right continued under clause (c) of sub-section (2) of section 15, or created 
by grant or contract in writing made by or on behalf of the Government under section 23. 

(3) Whenever fire is caused wilfully or by gross negligence in a reserved forest, the 2[State 
Government] may (notwithstanding that any penalty has been inflicted under this section) direct that in 

I. Subs. the A.O. 1950, for "Crown". 
2. Subs. by the A.O. 1950. for "Provincial Govemr.!enf' 
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such forest or any portion thereof. the exercise of all rights of pasture or to forest-produce shall be 
suspended for such period as it thinks fit. 

ST ATE AMENDMENTS 

Maharashtra 

Amendment of section 26 of Act 16 of 1927.-ln section 26 of the Indian Forest Act, 1927, in its 
application to the State of Maharashtra (hereinafter referred to as "the principal Act"),-

(a) in sub-section (J),-

(i) for the words "two thousand rupees" the words "five thousand rupees" shall be 
substituted; 

(ii)the following proviso shall be added, namely:-

"Provided that, i~ cases where the forest-offence is committed after sunset and before sunrise, 
or after preparation for resistance to lawful authority, or where the offender has been previously 
convicted for any forest-offe,ice the punishment may extend to double the punishment mentioned 
in this sub-section."; 

(b) after sub-section(]), the following sub:.:section sh~ll·be inserted, namely:-

"(/A) (a) The Forest-officer may evict form a reserved forest or from any land in a reserved forest 
any person who, in such forest, trespasses or pastures cattle, or permits cattle to trespass, or clears or 
breaks up such land for cultivation or for any other purpose, and may demolish any building erected or 
construction made by such person on such land. 

(b) Any agricultural or olher crops grown, or a\lY bµjlding erected or any construction made, by any 
person on any land in a reserved forest shall be liable to confiscation by an order of the Divisional Forest-
officer. • 

(c) The provisions of this sub-section shall have effect notwithstanding any punishment inflicted 
under sub-section(/): 

Provided that, nothing in the above sub-section shall adversely affect the forest rights conferred on 
the forest dwelling Schedule Tribes and other traditional forest dwellers under the Scheduled Tribes and 
Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007) and the 
ownership rights of Gram Sabha over the minor forest-produce under the Provisions of the Panchayats 
(Extension to the Scheduled Areas) Act, 1996 (40 of 1996)."; 

(c) for sub-section ( 4), the following sub-sections shall be substituted, namely:-

"( 4) Any person who causes resistance or hurt to deter public servants or employees engaged on their 
behalf from dischargingtheir duties under, sub-section (]-A) shall, on convicted, be punished with 
imprisonment for a term which shall not be less than one year but may extend to six years and also with 
fine which shall not be less than one thousand rupees. 

(5) No civil court shall have any jurisdiction in any matter provided for by sub-section (J-A).". 

[Vide Maharashtra Act 21 of 2015, s. 2]. 

ST ATE AMENDMENTS 

Jammu and Kashmir and Ladakh (UTs).-

Section 26.-In sub-section (l )-

(i) in clause (e), substitute the word "dragging" with the words "dragging or removing"; 

(ii) in clause (f), substitute the wor.ds "_the same" with the words "the same or any forest produce"; 

(iii) for clause (h), substitute the following clause, namely:-
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(h) clears or br<!aks i;p any land ::, ere-et: a fence, enclosure or any I:tn!cture for cultivation or 
cultivates or &ttempts to ci.dt; -ate M } la: fo int oth~r·tnar.ner in any reserved forest, or for any 
other purpose; 

(iv) in the long li ne, for th • crC:s ·'si~ months. or with fine which may extencf to five hundred 
rupees," substitute I.he words ··two );ears or ·ith fin•: which may extend to twenty five thousand 
rupees. 

[Vide the Jammu and Ka h •r Reorgani7..ation (Adaptation of Central Laws) Order, 2020, notification 
1\lo n I , ., fF') rl tecl (I R-1- .0 0)J • • 

27. Power to declare forest no. lonr1:r rr..~cryf:rl.-{l) The 1 [State G~rvcrnment] may, 2 *** by 
notification in the 3[Official Gazettr:J, direct that, f-om a date fixed by suc!1 notification, any forest or any 
portion thereofreserved under this Act c;h~ll cc1<.'.'. io b·· ~ r-e.3erved fo::-~st. 

(2) From the date so fixed, s• ~~:, f irest • r ;: 1i1i0n : hall lX~a:.e to be re ·0rv~ci: bt t the rights (i.f any) 
which have been e'.'lf.inguished thc•eu1 shall not i•··v,ve in con5:equence o:~ud1 cessat io;;. 

Cr-IAPTER.iU 

28. Formation of vHhge-fores~.--UV :~;:,~ 'r: ·~L Governmerit] may ac, ign to any 
vi!Jage-cornmunity the rights of Gov~mment t t• • over c:,y iand which has l::een wnsti tu'r.d a te erved 
forest, and may cancel uch assignment. A l f1 r~.s-. ,, ;;~ assign~d shall be cailed village-forests. 

(2) The 1[State Government} nay ma1<e 0ui-:;s ' 1 regulating the man~ement of village-forests, 
prescribing the conditions W1dcr wh;,~;-, the c:.:·~• :: ;:.i .:, to which any ·such assignment is made may be 
provided with t imber er oth r fo 1

· :- -pr-:,d1.11:1• Y ;:ast,1;-.3, ind their duties for the protection and 
improvement of such fore5t. 

(3) All the provisions of this Act relating le• r·~:-~·r-1,~d fore,t5 shaE (so far ~s tr.ey ar~ not inconsistent 
with the rules so made) apply to viilage-forests. 

STATE AivJENDM.ENTS 

Jammu and Kashmir and Ladakh (UT~)--·· 

Section 28.-

(i) in sub-s ction (J), for the w0rd " re~e , 1.::-j ti ,-e.sf', substitute the words "reser,ed forest or declared 
a protected forest or is a land which has been erits·rt>.d in settlemenl records as khalsa land' • 

(ii) in sub-section (3) after the words "reserved forests", insert the words "or protected forests, as the 
case may be". 

[ Vide the Jammu and Kashmir Reorganizati0n (A•fapration :,f Centrai Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).l 

CHAPTERIV 

OF PROTECTED FORESTS 

29. Protected forests.-(/) The 1[State Governme t] may, by notification in the 4[Official Gazette], 
declare the provisions of this Chapter applicable to any foiest•·land or waste-land which is not included in 
a reserved forest, but which is the property of Gc•·..remroent, or over which the Government has proprietary 
rights, or to the whole or any part of the forests produce of which the Government is entitled. 

(2) The forest-land and waste-lai,ds comprised in any such notification shall be called a "protected 
forests". 

I. Subs. by the A.O. 1950, for "Provincial Government" 
2. Toe words "subject to the control of the G.G. in C." n::p. by tlw ;' .. O 193 1 

3. Subs., ibid, for "Local Official Gazette". 
4. Subs. by the A.O. 1937. for "Lccal Otncial c,~zctt~" 
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' . . . . ~.,,. 

(3) No such notification shall b.e made unless t)w natm:e li!ld ,<')(tent of the rights of Government and of 
private persons in or over try~ forest--land 9r waste:land pompris.~cfih..erl!in have been inquired into and 

• • 1 . 
recorded at a survey or settlement, or in such other manner as the [State Government] thinks sufficient. 
Every such record shall be presumed to be correct until the contrary is proved: 

Provided that, if, in the cas'e of any forest-land or waste-land, the 1(State Government] thinks that 
such inquiry and record are necessary, but that they will occupy such length of time as in the mean time to 
endanger the rights of Government, the 1(State Government] may pending such inquiry and record, 
declare such land to be a protected forest, but so as not to abridge or affect any existing rights of 
individuals or communities. 

STATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).-

Section 29A.- After section 29, insert .the following section-

29A. Undemarcated forests deemed to .be. protected forests.- ,(I) Notwithstanding anything 
contained in this Act or.any· other la~ fo( ~h~:time being in force., ·any tllldemarcated forest (which means 
and includes all forest land otJ:ier than qemarcated for~t w~i_ch is ti]~ property of the Government of 
Union territory of Jarnmu and Kashmir. ·and is not app.ropria\e_d for .ary specific purpose and includes all 
the undemarcated and beruo lirte forest vested in 'the Forest Department under the provisions of section 48 
of the Jammu and Kashmir Village Panchayat Act, 1958 or any other law for the time being in force) 
prior to the appointed day. notified under the Jammu and Kashmir Reorganization Act, 2019, shall be 
deemed to be a protected forest under• this Act. 

(2) All questions decided, orders issued and recon1s prepared in connection with the constitution of 
su~h forest as undemarcatcd forests shnll·be deemed t,1 i1ave been decided, issued and prepiired under this 
Act, and rhe provisions uf Lhis Act relating.to_protcctcd forest'.:! shull-upply to forest to which the provision 
of sub-section ( I) are applicable. 

[ Vide the Jammu and Kashmir Reorganiza1ion (A;;;aptation of Centrai Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

30. Power to issue notification reserving trees, etc.- The 1 [State Government] may, by notification 
in the 2[Official Gazette],-

(a) declare any trees or class of trees in a protected forests to be reserved from a date fixed by the 
notification; 

( b) declare that any portion of such forest specified in the notification shall be closed for such 
tenn, not exceeding thirty years, as the 1 (State Government] thinks fit, and that the rights of private 
persons, if any, over such portion shall be suspended c:uring such tenn, provided that the remainder of 
such forest be sufficient, and in a locality reasonably convenient, for the due exercise of the rights 
suspended in the portion so closed; or . 

(c) prohibit, from a date fixed as aforesaid., the quarryfug of stone, or the burning of lime or 
charcoal, or the collection or subjection to any manufacturing process, or removal of, any forest­
produce in any such forest, and the breaking up or clearing for cultivation, for building, for herding 
cattle or for any other purpose, of any land in any such forest. • 

31. Publication of translation of such notification in neigbbourhood.-The Collector shall cause a 
translation into the local vernacular of every notification issued under section 30 to be affixed in a 
conspicuous place in every town and village in the neighbourhood of the forests comprised in the 
notification. 

32. Power to make rules for protected forests.-The 1[State Government] may make rules to 
regulate the following matters, namely:- • 

1. Subs. by the A.O. 1950, for "Provincial Government". 
2. Subs. by the A.O. 1937, for "Local Official Gazette'". 
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....... ,; ' 

(a) the c:.rHi. g. :.~··.-:~.,;, ;,,n .. ~;-.:;1e,;, 111 :l -tL\l ' :0
, c;,f tree '!-:!_? tim~:-:;-, 211e1. the collection, 

manufacture .ind r~mov:.! 0ft0;-.~: ~-Dl'C'· ·•re. t •. ~). 'j-,i, t ,~~ .e:J for ,sfy; 
. t . • • f t ·~ ~ :.~ 4 I • • •,J , , 

(b) the :;-anti; g of lic•~nr,:.:; t:.i 1.he i:11:a:~1u- ·.,," .-.f,;1\f'" ... _r\d vi!iuge· jn fr~ v1cini~, of pro~cted 
forests to rake trees. t:rr.ber o:: c :'.: ~.· fo• ~t-1' :-~ 1c1;; ii-1;- :T· ,.;r <,w□ ~c. ?.rd lbe ~•roduction and return of 
such licenses by sue:, p~::-:;ons; • 

(c) the grantir:g cf licem,t-, to perrn"s fflling,Qtr~;ro~ring trees.or t~be~ 0;- _other forest-produce 
from such fore3t1, fo, ~;1e purp:)s~,, cf t·,:de, and the production r.'.ld r:ttum of such li~enses by such 
persor:s; • • • ••• •• • •- • ,. •• ' 

(d) the payments, if,,-:;', ('., i;•~ ma~;., ;.,:/ he pe;:m1. mentioner:! in c!::.~ses (b) and (c) for 
permission to cut st·_ch tre;:-3, N t'.:, cc!k•·t t;-;,~ :-,.'.;),~•·., iu-.:i tii.11ba i:if'cth~,... for-c~t-pn>duce; 

✓ • • • ' ' • • • • , • ( • : ' •• ~ •• • • • • 

(e) the ctr.er payrner,ts, i-;" :,,:.-, to b;c ma<:<e bv :·:• :, ';, r,~:;p,:~t d" s•1 ~!--. trcrs, timcer and p:-oduce, 
and the piaces where S'.'~h r~y,c•~:..t 3P?.li L,,:, r: :, ~-- : 

(l) the examination of f<.,rr~t-prochi,1:e p.:,5~!·,12: o~:: oi rnch f:..1rcsts; 

(g) the clearing and hec1king up of land ~-,~ cHitivrition r,r other r,urpn~-::s in :n.:h forests; 

(h) the 9rotection t:-0::,1 rr~ 0ftimber !~y-!'~g it. su<:h ;,~.·-:sts. and 0-ftr0~s res~r,.-ed t:nder section 30; 

(z) the cutting of g;·ass ar< pi.sturing .o.: ~~i.tk i;;;, ~uc:, fcre~t~; 

(j) hunting, shooting, fishing, poise.•".':;,? •-•?te:. ar>,:i s-~tting trap:; or mares in such forests, and the 
killing or catching of eleph:,.'_:; ;n ,-,~cb 1-: • ',~, ;;·. f,:· ·": \--.. which the Ele~hants Preservation Act, 1879 
(6 of 1879), is mt in for;;e; . 

(k) the protcctic.,;-, ?.0.d r;!:mar·:,,:errt -.::/' <!:-~-, -< ::,.,_ '.: ;> fore::.t cios'!d unde:- section 30; ~nc 

([) the exr::-.ci~,~ ofdg!its ,~-"-::·,~,J -,0 in~-.:<: r- 1'.~. 

33. Penalties for acts in cc-~~;;::;;.....-'c~fa•;1 {of ,,,:,'_,,j,:;fa ~: ••. :c,;:r s~cHon 30 07:' of niles 1mder section 
32.-(J) Any person wro t.:c:nr·,i's f"1Y 0:fthf' fr]\--..•··.:.; c. "?r·~:-<::3, r 0 :-:;-ely:--

(a) fells, gird!es, !op~, t,~s er bum:; r :;y tm·· ~ :•.0•:;-.;.~··) ,md:-, sedon 30, C'r sr.ips off the bark or 
leaves from, er <'ther,-vise d~.rn?-ces,a~y s:J,:.h ~:~:f:i; 

(b) contr.::,:, to ..?:·1y prohibition \.'.nder sf!c1hJn 30, quarries any ~tone, or bums any lime or 
charcoal, or collect~, subjects to a.Py ;-r:rnufacturin~ prni::ess, or removes any forest-produce; 

(c) contrary to any prohihiiioa .inde! s~ctii:·n. .30. ~;;t:.1:1.k· q; o:: dea,.3 fcir cliltivation or any other 
purpose any land in any protected forest; 

(d) sets fire to such forest, or kindles s fire without taking all r..:ason;?.bl{! precautions to prevent its 
spreading to any tree rese.1ved 1mder ~ecticn JO, ..-,hct:0 er standing, fallen or felled, or to any closed 
portion of such forest; 

(e) leaves burning any fire kindled by him in the vicinity of any such tree or closed portion; 

(f) fells any tree or drags any timber ~.o,<1;, to <la,11age any tree reserved as aforesaid; 

(g) permits cattle to damage any.such tree; 

(h) infringes any rule made under section 32:, 

shall be punishable with imprisonment for a term which may extend to six months or with fine which may 
extend to five hundred rupees, or with both. 

(2) Whenever fire is caused wilfully or by gross negligence in a protected forest, the State 
Government may, notwithstanding that any pem.ity has been inflicted under this section, direct that in 
such forest or any portion thereof the exercise of any right of pasture or to forest-produce shall be 
suspended for such period as it thinks fit. 

l.r 
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ST ATE AME~MENTS 

Maharashtra 

Amendment of section 33 of Act XVI of 1927.-In section 33 of the principal Act, in 
sub-section ( J), for the word~, "two thousand rupees" the words "five thousand rupees" shall be 
substituted. 

[Vide Maharashtra Act 21 of 2015, s. 3]. 

STATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).-,, 

Section 33 . ..:Jn Sub-section(/). -

(i) in clause (c), after the words "or clears'', insert the words "or attempts to break-up or clear"; 

(ii) in clause (f), after the word "drags'' ,_insert the wo.ids "or re~oves"; . . .. , ' . . .. _,;, , ••, • .. . . . . , . -

(iii) in the long line for-the words "six months, or with tine which may extend to five hundred 
rupees", substitute the words "two years, or with fine which may extend to twenty-five thousand 
rupees"_ 
[Vide the Jammu and, Kashmir R:e01;ganiz;<ltiop•(Adaptation of Central Laws) Order, 2020, notification 

No. S.O. 1123(E) dated (18-3-2020).] • • 

34. Nothing in this Chapter to prohibit acts done, in. certain cases.-Nothing in this Chapter shall 
be deemed to prohibit any act done with the,permissfon Jn writing of the Forest-officer or in accordance 
with rule made under section 32, (>r, t: l;t:pl a:, rt:g.a1'US any portion ofa forest closed tinder section 30, or 
as regards any rights the. exe.rcise of which hm, }:ieen ~d,j')~ded under section 33, in lh~ i.:xi.:n:i!St: 11f any 
right rcc;:cmfocl uncler section 29. ;, , ' 

CHAPTER V 

OF THE CONTROL OVER FORESTS AND LAi'1 D5 NOT BEING THE PROPERTY OF GOVERNMENT 

35. Protection of forests for special p11rposes.-{l) The 1[State Government] may, by notification 
in the 2[0fficial Gazette], regulate or prohibit in any forest or waste-land-

(a) the breaking up or clearing ofland for cultivation; 

(b) the pasturing ofcattle; or 

(c) the firing or clearing ofth~ vegetation; 

when such regulation or prohibition Fippea:rs necessary for any of the following purposes:­

(i) for protection against storms, winds, rolling si:0i'\,;S, floods and avalanches; 

(ii) for the preservation of the soil on the ridges and slopes and in the valleys of hilly tracts, the 
prevention of landslips or of the formation of ravines, and rnrrents, or the protection of land against 
erosion, or the deposit thereon of sand, stones or gravel; 

(iii) for the maintenance of a water-supply in springs; rivers and tanks; 

(iv) for the protection of mads, bridges, railways and other lines of communication; 

(v) for the preservation of the public health. , 

(2) The '[State Government] may, for any such purpose;·construct at us own expense, in or upon any 
forest or waste-land, such -,vork as it thinks fit. 

(3) No notification shall be made under sub-section (1) nor shall any work, be begun under 
sub-section (2), until after the issue of a notice to the owner of ~uch forest or land calling on him to show 
cause, within a reasonable period to be specified in such notice, why such notification should not be made 
or work constructed, as the ca~e may be,_ and until his objections, if any, and any evidence he may 

I. Subs. by the A.O. 1950, for "Provincial Government". 
2. Subs. by the A.O. 1937, for "Local Official Gazette•·. 
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produce in support ,.,:'the sam:: ,-.\\ , :;~n her.rd •1 ; , .~f?:, .• ;,i· duly appointed in that ~hclf and have been 
considered oy th'! 1f2t~te Guver 'rle,,i]. 

36. Fower to ali'n !rnr. ma~sgl'!m,:at nf for~~:.S .- -'. (I J 'n a~e of n°egJecl of '" willful clisobedience to. 
any regulatio.i or prohibition ,J ·r .sedon 3 , v ift. •I! P' r,1;1~s of any wvrk to be constructed under thai 
section so require lhe 1 [Str.te C V":,: 1mentJ mo. •. -fi. • .. nr.,1 i-: : in wcit ing to the o VTI{}r of sach forest or land 
and after consideiing his objer.:.tic11s, if any, phct the sa.nw under ihe control of a Fore~t-officer, and may 
declare that aH or any of the rrov'..:-ic1s of this ft.i:t relalin•~ t.i r~erved forests £hal1 apply to ·uch forest or 
land. 

(2) The net profits, if a.ny, ~<;ini~ from ,\Je: ,'.Jlf,gemc:,1•: ,i/ ::fr:n forest or lino :;hail be paid to the said 
owner. 

37. Expropriation of for-;st: hi icrfo.;.; -:;Hes>-- -; I) '.7; , ,my case i.:;;t!c:r fai:; Chapter in which the 
1[State Government] cO"nsiders that, in lieu cf r' ·,- < ng t~~c forc;sc 0,r l;ii'.d under t::e r;cmtrol of a Forest­
officer, the same shnuld h~ a~ql,;i·,::1 for pub Fe;'.:-;~:-,:::- ' ,, t,1: : [f.t.ei,:e (Lwe:-r,'!irnt) :,;;,:: proc2ed to acquire 
it in the manner provided by tht:" Land Acquisiti,1•! Act, 1894 { l of 1894). 

(2) The owner of any forest or land compri:-1xl _;:1 any notificaiion under section 35 may, at any time 
not less than three or more than twelve year~ frc · 1 the mi e tfll!rcuf. require tl·.at sue fore t or land ~hall 
be acqu in.::d for public pur,:, ::t>s. , ·1d L~e 1[Stl'.tl! Ge -:-; ·n:~nt., ~l ;-.I! a,;(!l?ire such fore~t or land 
accordingly. 

38. Protection of fo:rest3 =..i requ~st of owr;r •·:J>--{ i) 'foe owner or any land or, ifthere be more than 
one owner thereof, the owners ..:,f sb;rns ther-~in ~.c,r.,·_;11:·:;-.g in tli~ aggregate to at least two-thirds thereof 
may, with a view to the facmz.th~ 0r cmiserv-..~ion of fiJ,,:st.<: the!'':!011, represent in v,ritilig to the Collector 
their desir~ 

(a) that :men l~.r::f to~ ~,,a:~c1ged o~ fie;~ t ,~·:if by ,_'.1,: For:~st-drice, as r;_ reserved or i, protected 
forest on such ~eJT11~ as ~8.~,.; t--.. -e ~uiu~]:y r..gr~e,:: JJpv::: -~···:· 

'b) that all 0" "' 'r•·; ,,r,i..~ .... . ···v-; ";C'.'·" ,.. ,- th;~ .<' .- ·l· ,,,, ,,,nne.: ,,, -;,c", la:-d \ , : _. • ..... 1-J;..., t,11V ,. ;.,_ - 1 . . I_,_, .. . - _ ......... _ 1t.1. ..... .) . .. L. -''-'"• 

(2) In either cEse, the 1[St~· -~ Ci':' 1F:,c;n: ~r1~] ,.·.-:_y; i:-, :!<·:ication in the 2[Oft:cial Gazette], apply to 
such land such pi·ovi~.icns qr' f its /,-.;t a3 i~ ;)1i'.::C? c- .. ir.-,',' : w th•:- c:;·~•1,'l,st:mces thereof a!1d as may be 
desired c-y the ep;:-li:::2.nts. 

OF TH\: ViJTV OH T:HDER AND •;,i~FR fOR!::ST-PRODiJCE 

39. Power fo iml}C?S~ duty c ;1 timi>l.:li- ~mi oi:~.i~·r fiJr.eft-prodt\CC.-- (I) The 3[Centrnl Government] 
may levy a duty in such manner, at such place"?· and 2.t rnc.h r: 1;;;:,. a-,; it ma.y d~clare 1:.y notification in the 
2[Official Gazette] on all timber or other forest-pr9duc·~-·- • 

(a) which is produced in \the territo: i~s to v,;h;d1 !his A.ct extends], and in respect of which the 
5[Government] has any right; 

{b) Which is brought from imy plr.c;,; o..:t.,ici<' \:.ht' re: ritories to which this Act extends]: 

(2) In everJ case in which such dut'; is dirt!-cted to be l~vied ad valorem, the 7[Central Government] 
may fix by like notification the value on which such duty shall be assessed. 

(3) All duties on timber or other forest-produce wh;ch, at the time when this Act comes into force in 
any territory, are levied therein under the authority ofth;;: 1[St.ate Government], shall be deemed to be and 
to have been duly levied under t1e provisions of this Act. 

1. Subs. by the A.O. 1950, for "Provincial Government" 
2. Subs. by the A.O. 1937, for "Local Official Gazette". 
3. Subs. by the A.O. 1937, for "LG.". 
4. Subs. by the A.O. (No. 3) 1956, for "Part A States M<1 Par,;' St. .. t,•!."' , 
5. Sl!bs. by the A.O. 1950. for "Crcw:1'". 
6. The Proviso rep. by the A.O. 1937 
7. Snbs. by tbc AO i 937. for "L.G.". 
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1[{4) Notwithstanding anything in this section, the 2[State Government] may, until provision to the 
contrary is made by 3[Parliament], continue to· levy any duty which it was lawfully levying before the 
commencementii of 5[the Constitution], under this section as then in force: 

Provided that nothing in thi~ sub-section authorises the levy of any duty which as between timber or 
other forest-produce of the 6[State] and similar produce of the locality outsid~ the 6[State] discriminates in 
favour of the former; or which, in the case of timber or other forest-produce of localities outside the 
6[State], discriminates between timber or other· forest-produce of one locality and similar timber or other 
forest-produce of another locality.] • 

40. Limit not to apply to purchase money or royaUy.-Nothing in this Chapter shall be deemed to 
limit the amount, if any, chargeable as purchase-money or royalty on any timber or other forest-produce, 
although the same is levied on such timber. or produce while in transit, in the same manner as duty is 
lt:vied. 

. CHAPTER.VII 

OF THE CONTROL OF TIMBER AND OTHER' FOREST-PRODUCE IN TRANSIT 

41. Power to make rules to regulate transit of forest produce.~/) The control of all rivers and 
their banks as regards the floating of timber, as well as the control of all timber and other forest-produce 
in transit by land or water, is vested in the 2[State Gov r.nment], and it may make rules to regulate the 
transit of all timber and other forest-produce. 

(2) In particular and without prejudice to the generality of the foregoing power such rules !_Ilay-

(a) prescribe the routes by whid1 alone timber or other forest-produce may be imported, exported 
or movt::t.l iulu, li um or within 7[the Stall:J; . • 

(b) prohlbit the import or· exporl 6r moving of sbch limber or ot 1or procluce without a pass from 
an officer duly authorisea to issue the same, or otherwise than in accordance with the conditions of 
such pass; 

(c) provide for the issue, production and return of such passes and for the payment of fees 
therefore; 

(d) provide for the stoppage, reporting, examination and marking of timber or other forest­
produce in rransit, in respect of which there is reason to believe that any money is payable to the 
8[Government] on account of the price thereof, or on account of any duty fee, royalty or charge due 
thereon, or, to which it is desirable for the purposes of this Act to affix a mark· 

(e) provide for the establishment and regulation of depots to which such _ti mber or other produce 
shall be taken by those in charge of it for examination, or for the payment of such money, or in order 
that such marks may be affixed to it, and the conditions under which such timber or other produce 
shall be brought to, stored at and removed from such depots; 

(fJ prohibit the closing up or obstructing of the channel or banks of any river used for the transit 
of timber or other forest-produce, and the throwing of grass, brushwood, branches or leaves into any 
such river or any act which may cause such river to be closed or obstructed; 

(g) provide for the prevention or removal of i!.' :y obstrnction of the channel or banks of any such 
river, and for recovering the cost of such prevention or removal from the person whose acts or 
negligence necessitated the same; 

I. Ins. by the A.O. 1937. 
2. Subs. by the A.O. 1950, for "Provincial Government". 
3 Subs. by the A.O. 1950, for "the Central Legislature". 
4. That is, 26th January, 1950. 
5. Subs. by the A.O. 1950, for the "Part III of the Government oflndia Act, 1935". 
6. Subs. ibid., for "Province". 
7. Subs. by the A.0 1937, for "British India". 
8. Subs. by the A.O. 1950, for "Crown" 
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,. 

(h) prohibit absolutely or subject to •~ondltions, •:,ithin specified local iimits, the establishment of 
saw-pits, the converting, cutting, burning, conce:iling or making of timbe_r, the altering or effacing of 
any marks en the same, er the pos:iess~<:m or c~rrying'qfm;.:rking hsmrnei-s or other implements used 
for marking timber; • • • • 

(I) regulate the use of property marks for timber, and the registration of such marks; prescribe the 
time for which such registretion shall hold good; limi\ t)1e number of such marks that may be 
registered by any one person, and provide for the levy c,f fees for s11ch registration. 

(3) The State Government may ciirect that ,my rule matl~ u;1der this section ::hali not apply to any 
specified class of timber or othe:- forest-produce or to any specified lncal area.l 

1141A. Powers of Central G,)vcrnrnent ~- ~ -::-2 ~no\'~men!s of timber ~c.·.Jss customs frontiers.­
Notwithstanding anything in sec~bn 4 1. the (',:•n 1 ·1 i Gov m.m<;;r,l may make rules to pre ·cribe the route by 
which alone timber or other forest -nroctm:e - •R~ be im:;ortP.cl. expo1ted or moved Into or from 2[the 
territories to which this Act extends] acros5 any cv.storns fronti~r as defined by the Central Government, 
and any rules made tmder section 41 shall have effrct subject to the mies m'.'\de under this section.] 

42; Penalty for breach of rules m~de u.r.de(,,.~ectfr,;-; 4 t .--{ 1) Th~ '[Stlcl.te Government] may by such 
rules prescribe as penalties for the cor.traven~ion ,;}ierrc,f iro1pris0nrnent for a term whi~h may extend to six 
months, or fine which may extend to five hur,·J":-~d n.:;::r:•''.', ,:_;r bC'':h. 

(2) Such rules may provide th:it perialtie5 'vv°r;i,;::-, uc Jou1)h of those mentioned in sub-section(]) may 
be inflicted in cases wher~ the offence is ccmm:t-t;:,J :,:t~:- s:mf.et and before sunrise, or after preparation 
for resistance to lawfol auf1:,rity, or ,vhere t½.::; ,- :r ··:.:1c,i h.~- b?en previously convicted of a like offence. 

Maharashtra 

Amendment cfseci:ion 41 o:f f,ct 16 rt z:;,:;:;.-;~.~.., ':'-~:, ,Q 0fthe principal Act_. in sub-section(]), 
for the words "two thcusand rnpees" foe wor::i5 ''ll \'C ~h01.1sa;;d rupees" shali bs': substituted. 

[ Vide MaharashtTa Act 21 of 2015, s. _,,). 

ST!\TE AMENDI\0E\; i' 

Jammu and Kashmir and Ladakh (UTs).----

Section 42.- In sub-section ( /), for the words "six months" and "five hundred iupees", substitute the 
words "two years" and "twenty-five thousand iupees'· respectively. 

[ Vide the Jammu and Kashmir Reorgar.izatiDn (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. 1123(E) dated (18-3-2020).J 

43. Government and Forest-officers not''liable for damage to forest-produce at depot. -The 
4[Govemment] shall not be responsible for any ioss or damage which may occur in respect of any timber 
or other forest-produce while at a depot established under a rule made under section 41, or while detained 
elsewhere, for the purposes of this Act; and no Forest-officer shall be responsible for any such loss or 
damage, unless he causes such loss or damage negligentiy, maliciously or fraudulently. 

44. All persons bound to aid in case of accident at depot.-In case of any accident or emergency 
involving danger to any property at any such depot, every person employed at such depot, whether by the 
4[Government] or by any private person, shall render assista.11ce to any Forest-officer or Police-officer 
demanding his aid in averting such danger or securing such property from damage or loss. 

I. Ins. by the A.O. 1937. 
2. Subs. by the A. 0. (No. 3) 1956, for "Part A States ~nd :'rrt ,_: S1;i1e0 " 

3. Subs. by the A.O. 1950, for "Provincial Go·v<::~1:'.::en\" 
4. Subs. ibid .. for "Crown". 
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CHAPTER VIII 

OF THE COLLECTION OF DRIFT AND STRANDED TIMBER 

45. Certain kinds of timber to be dremed property of Government until title thereto proved, 
and may be collected accordingly.-{]) All_timl? f9.L;In? adrift, beached, stranded or sunk· 

all wood or Limber bearing marks which have not been registered in accordance with the rules made 
under section 41, or on which the marks have been obliterated, altered or defaced by frre or otherwise; 
and 

in such areas as the 1[State Government] directs, all unmarked wood and timber; 

shall be deemed to be the property of Government, unless and untill any person establishes his right and 
title thereto, as provided in this Chapter. 

(2) Such timber may be coUected by any forest-offii::er or .other person entitled Lo collect the same by 
virtue of any rule made under s ion. 51 , and may be brought to any depot which the Forest-officer may 
notify as a depot for the reception of drift timber. 

(3) The 1[State GovernmenL] may by notification in the 2[Official Gazette], exempt any class of 
timber from the provisions of this section. 

46. Notice to claimants of ~rift timber.-Public notice shall from time to time be given by the 
Forest-officer of timber collected under section 45. Such notice shall contain a description of the timber, 
and shall require any person claiming the same to present to such officer, within a period not Jess than 
two months from the datl': of such notice, a written statement of such claim. 

47.. Procedun:- on claim preferr~tl lo sutb tlm•}'~ .-2{1) When DnY such ~temont is prescntccl ns 
aforesaid the-Forest-officer may afier making such inquiry os he 1hinks fit, either reje t the claim after 
recording bis reasons or so domg -or aeliver the timb~r to the claimant. 

(2) If such timber is claimed by more than one p rson the Forest-officer may either deliver the same 
to any of such persons whom he deems entitled th reto, or may refer the claimants to the Civil Courts 
and, retain the timber pending the receipt of an order from any such Court for its disposal. 

(3) Any person whose claim has been rejected under this section may, within three months from the 
date of such rejection institute a suit to recover possession of the timber claimed by him; but no person 
.shall recover any compensation or costs against the 3[Government], or against any Forest-officer, on 
account of such rejection, or the detention or removal of any timber, or the delivery thereof to any other 
person under this section. 

( 4) No such timber shall be subject to process of any Civil, Criminal or Revenue Court until it has 
been delivered, or a suit has been brought, as provided i.n this section. 

48. Disposal of unclaimed tirnber.-lf no such statement is presented as aforesaid, or if the claimant 
omits to prefer hi claim in the manner and within the period fixed by the notice issued under section 46 
or on such claim having been so preferred by him and having been rejecced, omits to institute a suit to 
recover possession of such timber within the further period fixed by section 47, the ownership of such 
timber shall vest in the 3[Government], or, when such timber has been delivered to another person under 
section 4 7, in such other person free from all encumbrances not created by him. 

49. Government and its officers not liable for • mage to such timber.-The 3(Govemment] shall 
not be responsible for any loss or damage which may occur in respect of any timber collected under 
secti0n 45, and no Forest-officer shall be responsib le for any such loss or damage, unless he causes such 
loss or damage negligently, maliciously or fraudulently. 

SO. Payments to be made by claimant before timber is delivered to him.-No person shall be 
entitled to recover possession of any timber collected or delivered as aforesaid until he has paid to the 

L Subs. by the A.O. 1950, for "Provincial Government'( ~ 
2. Subs. by the AO. 1937, for .. Local Official Gazette". , 
3. Subs. by the AO. 1950, for "Crown". 
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Forest-officer or other person entitled to receive i:f sucb Stirn on account thereof as may be due under any 
rule made under section 51. 

51. Power to make rult•s arid prescribe penal~k;- .- ...:-{ i) The State Govenunent 1 [may, by 
notification in the Official Gazette, make rules) to regu)ii~ L t: foliewing matters, narnely:-­

(a) the salving, collection and d1sposa!,c{ 1'.11 timber mentioned in section 45; 
(b) the use and registration of boats used in salving and collecting timber; 
(c) the amounts to be paid for salving, collecting, moving, storing or disposing of such timber; 

and 
(d) the use and registration of hammer;; and o·ther instruments to be used fo:· marking such timber. 

2[(JA) Every rule made by the State Govem:nent un'der this Act shall be laid, as soon as may be after 
it is made, before the State Legic;li.ture.J 

(2) The 3[State Government] m~y pres,rii::e, as penalties for the contravention of any rules made 
under this section, impnsonment for a ter:n ·Nl:;::-:h .,.nt\y ext~\~d to six months. or fine which may extend to 
five hundred rupees, or both. 

$TATE AMENDMRNf 

Jammu and Kashmir and Lada..1<h (l1T-;).--· 

Section 5 i.-In sub-section {2), for. the wo;~ts :':,i-:-: ::ionths, or with fine which may extend to five 
hundred rupees", substitute the words "tw6 ytlr.,::. 'Or.v,;(1h fine which may extend to twenty-five thousand 
rupees". 

[ Vide the Jammu and Kash.'11:r Reorganiz'.!t; __ ,.., {-'-'h.pt2tion of Central Laws) Order, 2020, notification 
No. S.O. l 123{E) dated (18-3-2020).} 

52. Seizure of propf:rty Hable ~o coni1::;;~~:im; .- -·· U) ··,Vhe:n there is reason t:, believe that a forest­
offence has been committed in respect of any forest-prcduce, sµch prnduce, together with all tools, boats, 
carts or cattle used in committing any sucl-i cffenc:e, ,:1,1ybe seized by a,,y Forest-officer or Police-officer. 

(2) Every officer seizing any property under ;J,ji; section shall place on such property a mark 
indicating that the s;;i.r.:e has been so ~eized, r:'1d shall, as 8o~n as may be, make a report of such seizure to 
the Magistrate having jurisdiction to try the offence pn acct,unt of which the seizure has been made: 

Provided that, when the forest-produce with respect to which such offence is believed to have been 
committed is the property of Government, and the offender is unknown, it shall be sufficient if the officer 
makes, as soon as may be, a report of the circumstances tc: his official superior. 

ST ATE AMENDMENTS 

Maharashtra 

Amendment of section 52 of Act 16 of 192?.---ln section 52 of the principal Act,­

(a) sub-section (I A) shall be deleted; 

(b) in the marginal note, the words "and forfeiture" shaii be deleted. 

[Vide Maharashtra Act 21 of 2015, s. 5]. 

STATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).-

I. Subs. by Act 4 of 2005, s. 2 and the Schedule. fo- .. m?.v make ,utef' 
2. Ins. by s. 2 and the Schedule, ibid. ' 
3. Subs. by the A.O. !950, for "Provincial Govemme,1t'· 
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Section 52.-Substitute section 52 _with the following section, namely:-

52. Seizure of property liable to confiscation and procedure thereof.- (1) When there is reason to 
believe that a forest offence has been committed in respect of any reserved forest, protected forest, village 
forest or forest produce, the forest produce, together with all tools, arms boats, carts equipment, ropes, 
chains, machines, vehicles, cattle or an oU-ier article u·sed ih committing any such offonce, may be seized 
by a Forest Officer or Police Officer. 

(2) Every officer seizing any property under this section shall place on such property a mark indicating 
that the same bas been so seized and shall, as soon as I ay be, make a report of such seizure before an 
officer not below the rank of the Divisional Forest Officer (hereinafter referred to as the 'authorised 
officer'): 

Provided that when the forest produce with respect to. which such offence is believed to have been 
committed is the property of the Government and the offender "is unknown, it shall be sufficient if the 
officer makes, as soon as may be, a report of the circumstances to his official superior. . . . . 

(3) Subject to sub-section (5), where the authorised officer upon receipt of report about seizure is 
satisfied that a forest offence has been committed in respect thereof, be, may, by order in writing and for 
reasons to be recorded, confiscate forest produce so seized together with all tools, arms, boats, carts 
equipment ropes, chains, machines vehicles, cattle or an other article ust:<l i.u committing such offence 
and a copy of the order of confiscation shall be forwarded without any undue delay to the erson from 
whom the property is seized and to the Conservator of Forest Circle in which the forest produce, tools, 
arms, boats, carts, equipment, ropes, chains, machines, '·t:hicles, cattle or any other article as the case may 
be, has been seized. 

-~-- (4) No order confiscating any property· shall be made under sub-section (3) unless the authorised 
officer,-

(a) sends aa intimation in writing about iaitiation of proceedings for confiscation of the property to 
the Magistrate bavingjurisdicti.oo to try the offence on account of which the seizure has been made; 

(b) issues a notice in writing to the person from whom the property is seized and to any other 
person who may, in the opinion of the authorised officer to have some interest in such property; 

' (c) affords an opportunity to the persons referred to in clause (b) of making a representation within 
such reasonable time as may be specified in tbe notice against the proposed confiscation; and 

(d) gi11e6 to the officer t.:1.Tocting the $eizure and the person or pP-rscms to whom notice has been 
issued w1der clause (b), a hearing on date to be fixed for such purpose. 

(5) Nu uu.le1 of confiscation under sub-section (3) of any tools, arms, hm1ts, carts equipment, ropes, 
chains machines, vehicles cattle or an other article (other than timber or forest produce seized) shall be 
made if any person referred to in clause (b) of sub- ection (4) proves to the satisfaction of authorised 
officer that any such tools arms, boat , carts, equipment, ropes chains, machines, vehicles, cattle or any 
other article were used without his knowledge or connivance or, as the case may be, without the 
knowledge or connivance of his servant or agent an that all reasonable and necessary precautions had 
been taken against the use of objects aforesaid for commissio.n of forest offence. 

(6) Where the cattle are involved in the commis ion of a forest offence, the same after seizure by an 
officer shall be entrusted to any responsible person under a proper receipt on an undertaking to produce 
the same when required in case there is no cattle pound within a radius of five kilometres from the place 
of such offence: 

Provided that notwithstanding anything contained in section 57, in case of unclaimed cattle a Forest 
Officer not below the rank of Range Officer, after giving sufficient publicity in the vicinity of the place of 
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offence for the mvner to come fc:-,n.1d to cl2im t!1': r;atrk_•;-i1'.hin seven days from the date when such 
publicity has been given, may dispose them ofl:,y fr:.l;lic n.,Ktio·,1. 

(7) The provisions of the Catt!J Tr(·~~as~ Act i871 (1 of 18: ~), shall app!y in respect o:fthe charges to 
be levied for the upkeep ind fee ofth,:;. Cf/tie. 

Insertion of section 52A to 52D.-- After sect:on 52, i.ns~rt the following sections, namely:-

52A. Revision befor.l Court of Sessions agifr1st order uf confiscation.- (1) Any party aggrieved by 
an order of confiscation under section 52 may wio:h1n thirty day~ of the order or if facts of the confiscation 
have not been communicated. to him. ,,.,ithin r.hil\ · d.<tys of knowledge of such order submit a petition for 
revision to the Court of Sessions Divisic~ wherco:"" i.!~8 _h_.,u,lq1;;: ~e~s of Autl-ic.~isd Officer are situated. 

Explanation I.-In computing th,;; pefiou. l•f ibir(, (hys u,ui::, .1:his su.b<-ec:ion, foe time required for 
obtaining certified copy of the er6:)r 1,f Authori"t:[' Officer shall be {.Xcli1dcd . . 

Explanation 11.-For the purposes of this sub-s~cticr. a party shall be deer,1ed to have kr1owledge of the 
order of confiscation U!'lder section ·52 on i:,ub\:cati:Jn of su,:·.h c;der in two ch1.ily newspapers having 
circulation in the State. 

(2) The Court of Sessions may c0nfo-m, ;,e•.1~;-::-~ 0::- m,x)ify ai\y final order of confiscation passed by 
the Authorised Officer. 

(3) Copies of the order pass~d in revi&io,; :-:h~:1,.1•~ ~0ni o:G the Authoris~d Officer for compliance or 
passing such forther ord~, o, for t2k:'1g_t<>i'<:"!·, ,·,.ti::,:i-, ::,:~.,-, er foi: 1:2king r.uch fo,ther r.ction as may be 
directed by f'.uch Couct. r • • .~ ... 

( 4) For entertaining, ii.eaTing and dt~cidirg a rJ,.·i ·si-:-0 ·;r•d•~r tbs section, che Cot:rl of Sessions shall, as 
far as may be, exe cise the arne p0\.•·er ar:d .foi : ·;• 1~ c::J U'lc ;.i-oced1J:-a as it exercises and follows while 
entertaining, hearing and deciding a revision uImc1 t'>•.~ ~ n(i;;; 0.1: Crimi:ial Procedure, 1973. 

(5) Notwithstanding anything to ti~~ contra,--y containe<.: in '.J1e Code of Criminal Procedure, 1973 (2 of 
1974) the order of Court of Sessi.ons passr:d 1.Jr!der ;::~;_., S';;,;:ti'.Jn sh2ll be final and shall not be called in 
question before any Court. 

52B. Bar to jurisdiction of Courts etc. under certain circumstances,-(1) On receipt ofreport under 
sub-section (4) of Section 52 i,,,bout intimatiol! of proceedings for confiscation of property by the 
Magistrate having jurisdiction to try the offence ,on account of which the seizure of property which is 
subject matter of confiscation, has been made. 110 C;;urt, Tribunal or Authority other than Authorised 
Offict',r and Court of Sessions referred to in se~ticrs 52 ~.ml 52A shall have jurisdiction to make orders 
with regard to possession, delivery, diswsal or cfr,~:·l :;.tion of the property in regard to which proceedings 
for confiscation are initiated under sectioi-1 52, r.0t·.vitl1~:tc1nding anything to the contrary contained in this 
Act, or any other law for the time being in force. 

Explanation.-Where under any law for the time being in force, two or more Courts have 
jurisdiction to try the forest offences, then receipt of intimation under sub-section ( 4) of section 52 by 
one of the Courts shall operate as bar to exercise jurisdiction on all such other Courts. 

(2) Nothing in sub-section(]) shaH affect the power :::aved under section 61 of the Act. 

52C. Power of search and seizure.-{!) Any F~1re.s~ Otlicer or Police Officer may, ifhe has reason to 
believe that a vehicle has been or is being used for tht:: t,ansport of forest produce in respect of which 
there is reason to believe that a forest offence has been er is being committed, require the driver or other 
person in charge of such vehicle to stop the vehicle and cause it to remain stationary as long as may 
reasonably be necessary to examine the ccl'tents ir the vehicle and inspect all records relating to the 
goods carried which are in the poss,~ssior. of such driver 0, other '1erson in ch;rrge of the vehicle . 

. , . 
/.-'-' 
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. . . . . \ .~ . . ··. . 
(2) Any forest officer not below the r-mi'k: of Range officer, having reasonable grounds to believe that 

forest produce is, in contravention of the provisions of this Act, in the possession of a person in any place, 
may enter such place with the object of carrying out a search for the forest produce and its confiscation: 

Provided that such search"'" shall not be conducted otherwise than in accordance with the provisfuns 
of the Code of Criminal Procedure, 1973. 

52D. Penalty for forcibly opposing seizure.- Whosoever opposes the seizure of any forest-produce, 
tools, arms, boats, carts, equipment, ropes, chains, machines, v~hicles, cattle or any other article liable to 
be seized W1der this Act, Cir forcibly receives the same after seizure, shall be punishable with 
imprisonment for a term which may extend to two years or with fine which may extend to twenty five 
thousand rupees, or with b?th.. . ; f 

[Vide the Jammu and ~ .as~ir Reorganization (Adaptation of Central Laws) Order, 2020, notification 

No. S.O. l 123(E) dated (18-3-2020).] • .. 

53. Power to release property seized· under section 52. -Any Forest-officer of a rank not inferior 
to that of a Ranger who, or whose subordinate, has seized any tools, boats, carts or cattle under 
sectjon 52, may release the same on the execution by th"e owner thereof a bond for the production of the 
property so released if and ~hen so required, before the Magistrate having jurisdiction to try the offence 
on account of which the seizure has been made. 

STATE AMENDMENT 
Jammu and Kashmir and Ladakh (l jTs).___..:. 

Section 53.-For section 53, substitute the following sectio.n, namely:-

53 Power to release property seized under section 52.- Any forest officer of a rank not inferior to 
that of a Range Officer, who, or whose subordinate, has seized any tools, arms, boats, carts, equipment, 
ropes, chains, machines, vehicles, cattle or any other article used in committing any forest offence, 
including the forest produce, under section 52, may release the same on the execution by the owner 
thereof, of a security in a form of a bank guarantee, of an amount not less than the value of such property 
as estimated by such officer, for the production of the property so released when so required by the 
Magistrate having jurisdiction to try the offence or by the authorised officer empo_"'{ered under 
sub-section (2) of section 52 on account ofwhicb the seizure has been made: . .;, 

Provided that when any forest produce is seized nt a remote location from where it is not practicable to 
transport it immediately, the officer who, or whose subordinate has effected such seizure under 
section 52, may entrust the same (Supardnama) to any responsible person on the execution of a bond 
thereof, by such person, for the production of the propfl_rty so entrusted if and when required by the 
Magistrate having jurisdiction to try the offence or before the authorised officer empowered under 
sub-section (2) of section ~2 on account of which the. seizure has been made. 

[Vide the Jarnmu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

Orissa 
Amendment of sections 52 and 53, (16 of 1927).-In section 52 and 53 of the said Act, for the word 

"carts" wherever it occurs the word "vehicle" shall be substituted. 
[ Vide the Orissa Act 11 of 1954, s. 3] 

54. Procedure tbereupon.-Upon the receipt of any such report, the Magistrate shall, with all 
convenient is despatch, take such measures a~ may be necessary for the arrest and trial of the offender and 
the disposal of the property according to law. 
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Jammu and Kasr.mir a,,d La,: -,J;J1 (qTs).·-

. • ... ,, ... . ·.' ... . 
54 Receipt of report of seizu.-c by Magistrni~ nnd J.l ocedure thereupou.- Upon the receipt of any 

report under sub-section ( 4) of st::ction 52, the Magi,~tnte shall, with ~ll convenient dispatch, take such 
measures as may be necessary for t:~e arrn:::t ~ nLl trial ·cf _1 1?e of",;:nd<.!r and the disposal of the property 
according to law: • '· • • • • • 

Provided that-before passing nfly order for th,pos"I of pn)pl~ y the Mag~tratc sball satisfy him£olfthat 
no intimation under sub-sectim1 •' of section 57 11r . .;:1b;~:: r-:•;•:i'led by rJ s court or by any o~her court 
having jurisdiction to try the ofte1:~c ca :~~,,- -,,_'.,,f ,:·-~· ,_,i' \ '.·- f , :· ,_[;cur(: cf profe1ty h:s L~ecn made. 

-,_. 
• ! 

[Vide the Jam1r.u and Kashmir Rcor1,mi:~,6,n (A.:'apl.<1~;'.·:; c,fCentra1 Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] .- • : 

55. Forest-produce, tools, \'tc .. when m,!ll'-? 1:n -t:nnfisf!11tion.---{J) All tii"llber or forest-produce 
which is not the property of 1 [Governmenf.J gnd ;;; -r•2spe·;c c-[ which a forcst-offer.te~ has fx>en ccmmitted, 
and all tools, boats, carts and er lt;~ :i:~d b ,t·· ,, ,:itti;·,g·,.) 'Y ,'.'!J:'f..st-off,;:-:•'e, shllli b<;: li2.ble to confiscation. 

(2) Such confiscation nrny cc i~ :;,clditio•1 ti~-:;•::~ _cth~r r·,;1i~hmen~ µrescribed for such c:fF.:nce. 

ST,\ n: / · ·, ~t; -':· ',-~J:.'!fff~ 

Maharashtra 

Amendment 11fsect1•n1 55 -:~f A.et i.6 of Vi'?;,,----'.c:>~:;::0,1 55 of the principal Act,-

(a) in sub-section (I), for fae wcrds "r.h&ll be li<>bi\~ by :)··1:ler nfthe convicting cou:-t to forfeiture" the 
words "shall be liable to confo:catiOi,·, r-hat: ce suos;_i~:~e:':; 

'"f 

(b) in sub-sectio~ (2), for the word "forfeiu,C r},/ w~:-~: "confiscation" shall b~ substituted; 

(c) in the marginal note, fo;· the word "forfeitu,z!'" ;:hf:· . ·;·d "confiscation" shall be substituted. 

[Vide Maharashtra A::t 21 ofW 15, ~- 6J. 

Jammu and Kashmir and Ladakh (UTs).--

Section 55.- For sub-section (1), substitute the foliowin_g sub-section:---

(}) All timber or forest produce which in <:ith•;:- ~a-;e is not the property of the Government and in 
respect of which a forest offence ha.5 been cor;,mit!:r!rii :.r.d di tools, aims, boats, carts, equipment, ropes, 
chaias, machines, vehicles, cattle or ar.y oth,;:- t.rtic;t' in each case used in committing any forest offence 
shall, subject to the provisions of se•;tio~1 2. ~ .. ;1.;,i 528, l c liable to confiscation upon conviction of 
the offender for such offence. 

[ Vide the Jam.mu and Kashmir Reorganiz::_tion (Adaptaticn o:'." Central Laws) Order, 2020, notification 
No. S.O. 1123(E) dated (18-3-2020).] 

56. Disposal on conclusion of trial for forest--ofteuce, of produce in respect of which it was 
committed. - When the trial of any forest-offenc,; is c mduded, any forest-produce in respect of which 
such offence has been committed shall, if it is th~ p,oµerty of 1[Government] or has been confiscated, be 
taken charge of by a Forest-officer, and, in any other :ase, may be disposed of in such manner as the 
Court may direct. 

I. Subs. by the A.O. I 950. for "Crown'·. 
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ST~TE AMENDMENTS 
Maharashtra 

Amendment of section 56 of Act 16 of 1927.-In section 56 of the principal Act, for the word 
"forfeited" the word "cbnfiscated" shall be .mbstituted. 

"[Vide Maharashtra Act 21 of'2015, s. ·7]. .- ,. .-

STATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).-

Section 56.-For the words "When the trial of', substitute the words, figures and letter, "Without 
prejudice to the provisions of section 52C, when-the trial ot''. 

[ Vide the Jammu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. ll23(E) dated (18-3-2020).] 

57. Procedure when offender not known or cannot be found.-When the offender is not known or 
cannot be found, the Magistrate may, ifhe fmds that an offence has been committed, order the property in 
respect of which the offence has been committed to be confiscated and taken charge of by the Forest­
officer or to be made over to the perso!1 whom the Magistrate deems to be entitled to the same: 

Provided that no such order shall be made until the expiration of one month from the date of seizing 
such property or without hearing the person, if any, claiming any right thereto, and the evidence, if any 
which be may produce i;n support of his claim~ 

STATE AMENT.>.MENTS 
Maharashtra 

Amendment of section 57 of Act 16 of 1927.-_:_lr, section 57 of the-principal Act, for the word 
"forfeited" the word "confiscated" shall be substitutd. 

[Vide Maharashtra Act 21 of 2015, s. 8]. 

ST ATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).-

Section 57.-For section 57, substitute the following section, namely:-

57. Procedure when the offender is not known or cannot be found.-When the offender is not 
known or cannot be found the Magistrate may, ifhe finds that an offence has been committed'. but subject 
to section 52B, order the property in respect of which offence has been committed, to be confiscated or 
forfeited together with an tools, arms, boats, carts, equipme~t, ropes, chains, machines, vehicles, cattle or 
any other article used in committing the offence, and taken cbarg of by the forest officer, or to be made 
over to the person whom the Magistrate deems to be entitled to the same: 

Provided that oo such order shall be made til the expiration of one month from the date of seizing 
such properly or without hearing the person, if any, claiming any right thereto, and the evidence, if any, 
whfoh he may produce in support ofhis claim. 

[ Vide the Jammu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. 1 l 23(E) dated (18-3-2020).) 

58. Procedure as to perishable property seized under section 52.-The Magistrate may, 
notwithstanding anything hereinbefore contained, direct the sale of any property seized under section 52 
and subject to speedy and natural decay, and may deal with th proceeds as he would have dealt with such 
property if it had not been sold. 
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Jammu and Kashmir and Ladakh (UTs).--

Section 58.-For section 58, 5•.ibstitute the fol!,J·,vin;:~e,,fr,,·,; n".:1t1cly:,"' 

58. Procedu:re as to perishable property S.('~:l uM\\!r s-zclion 52. Tne Autho1ised Officer under 
sub-section (2) of section 52, or the Magistrate m3y notwithstanding anything hereinbefore contained, 
direct the sale of any property !,eized under section 52. and s11~ject to spec<ly and natural decay, and may 
deal with the proceeds as he wo~ild hr..ve ~ealt ~ad it not iK='i1 sQ)d. 

[ Vide the Jammu and Kashmir R:::0rp::-.nization (.A.d:;,.pt2.•,jr;n 0f Central taws) Order, 2020, notification 
No. S.O. l 123(E) d[!tcd (18-3°26.20).] 

59. Appeal from orders 01ak:· scctiol.t fi5, ~-,::.: ,'-,o Dj or· !,:ei;:~lon 57;---1he ')ftice, who made the 
seizure under section 52; or a.,y :lf bis offici,.; Sl.i:;ied;.i1 ~. c-:- any i_)Cr.;on cb.iming to be interested in the 
property so seized, may, within cmc r,:onth fron! the c.late of any o;-de.- passeci under section 55, section 56 
or section 57, appeal therefrom to the Ccu1t, to which ordP.r:.; m,1Ce by· such Magistrate are ordinarily 
appealable, and tl-ie order p11sse<l on such appeal thall he fii161. •• 

60. Property wben tc Yest ·in I t G~v;.rrr;-rce:n~~l-· - ,\l/!1,.n ~n nrdec fonlle confiscation -0f :my ·property 
has been passed under section 55 ",- ~ecti(•'.· :: \ ;:.s 1;:~ <::1.s-:: r.~a:✓ ;-,~, ru:d the period iimited by section 59 
for an appeal from such order hns eiapsed,.f\,ui ,~·:, sr.!;::.t ,,ppe;.•l ha:-; be.en pt'efeITed, 0r when on such an 
appeal being prefened, the App~ll.z.tc Comt. ,~0nfo·.-,1~ ;:;t:::h <,,·der in respect of the •Nhule or a portion of 
such property, such property or ;u(;h portif..n .the;-~oi, :o?:i'.•>~ case 'may be, shail vt:st in the 1[Govemment] 
free from all incumbrances. -

Maharashtra 

Amendment of section 60 of Ad 16 oI H27.---ln ~~-ctio:; SO of the principal Act, for the word 
"forfeiture" the word "confiscatioi1" shail b,! substit•,tr.:!.:. 

[Vide Maharashtra Act 2i l~f2Cl.:\ s. 9]. 

STATE AMENDMi:2NT 

Jammu and Kashmir and Ladak.!1 (UTs).- -

Section 60.-Renumbered as sub-sectimi ()) the:·~of. ,,:;d, b•:fori:: sub-section (2) as so renumbered, 
insert the following sub-f.ection, namely:-

(1) Property ordered to be confiscated by an authorised officer under section 52, subject to the result of 
revision before Court of Sessions under section 52.A shall upon conclusioo of proceedings in revision, 
vest in the Government free from all encumbranct>.s: 

Provided that ifno revision is preferred under section 52A, such vesting shall take effect on expiry of 
period specified for the submitting petition for revision under section 52A. 

[Vide the Jammu and Kashmir Reorganization (Ad1ptitlion of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

1. Subs. by the A.O. 1950. for "Crew,, ... 
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61. Saving of power to release property seized.-Nothing hereinbefore contained shall be deemed 
to prevent any officer empowered in this behalf by the 1[State Government] from directing at any time the 
immediate release of any property seized rn1der section 52. 

STATE AMENDMENTS 

Maharashtra 

Amendment of section 61A of Act XVI of1927.-ln section 61A of the principal Act,-

(a) for sub-section (3), the following sub-section shall be substituted:-

"(3) Where any timber, sandalwood, firewood, cha!coai or any other notified forest-produce, which is 
the property of the State Government, is seized rn1der sub-section (J) of section 52, or any such forest­
produce is produced before any authorised officer rn1der sub-section ( J) and he is satisfied that a forest­
offence has been committed in respect of such forest-produce, notwithstanding whether or not a 
prosecution is instituted for the commission of such offence, such authorised officer shall order the forest­
produce so seized to be taken charge ofby a Forest-officer, and may order confiscation of all tools, boats, 
vehicles and cattles used in committing such offence."; 

(b) in sub-section (4),-

(i) for clause (a), the following clause shall be substituted, namely:-

"(a) where the authorised officer, after passing an· order of confiscation under sub-section (3), is 
of the opinion that it is expedient in the public interest so to do, he may order sale of all confiscated tools, 
boats, vehicles and catties."; 

(ii) in clause (b),-

( 1) the words "property or the" shall be deleted;· ·: 

(2) for the word "auction" the word "sale" shall be: substituted. 

[Vide Maharashtra Act 21 of 2015, s. 10]. 

Amendment of section 61B of Act 16 of1927.-ln section 61B of the principal Act,-

(a) in sub-section (J), the words "any timber, sandalwood, firewood, charcoal or any other notified 
forest-produce," shall be deleted; 

(b) after sub-section (2), the following sub-section shall be added, namely:-

"(3) When the offender or the owner of any tool, boat, vehicle or cattle seized under, sub-section (1) 
of section 52 is not known or cannot to found, and the authorised officer is satisfied that the same has 
been used in committing a forest-offence in respect of timber, fire-wood, sandalwood, charcoal or any 
other notified forest-produce which is the property of the State Government, notwithstanding anything 
contained in the foregoing provisions, the authorised officer may pass order in accordance with the 
provisions contained in section 61A: 

Provided that, no such order shall be made until the expiration of a period of thirty days fonn the date 
of seizing such property or without hearing the person claiming any right thereto.". 

[Vide Maharashtra Act 21 of 2015, s. 11]. 

Substitution of section 61F of Act 16 of 1927.-For section 6 IF of the principal Act, the following 
section shall substituted, namely:-

61 F. Property etc. confiscated when to vest in Government.-When an order for confiscation of 
any property has been passed under section 6 lA or section QI C, and the period of limitation provided by 
section 61 D for filing an appeal against such, order has elapsyd, and no such appeal has been preferred or 
when on such an appeal being preferred, the Appellate Court confirms such order in respect, of the whole 
or a portion of such property, such property of such portion thereof, or if it has been sold under section 58 

l. Subs. by the A.O. 1950, for "Provincial Government" . 
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or under clause (a) of sub-section (·d of scc.ilon G lA, ,he :;,,j~ prvceeds thereof, as the case may be, shall 
vest in the State Govem.'Ilent free from all ericumbrancts.··: • 

[Vide Maharashtra Act 21 of 2015, s. 12]. 

Amendment of section 61G of Act 16 of :927.-L, section 61 G of the princ:pal Act, for the word 
"offence" the words "forest-offence in respect of such p~ope:-!.y'' shail be substituted . 

. . ' :, : 

[Vide Maharashtra Act 21 of 2015, s. 13]. 

62. Punishment for wrongful seizure.-- Any F9re~t~offi~cr or Police-officer who vexatiously and 
unnecessarily seizes any property on pretence of seizing property liable to confiscation under this Act 
shall be punishable with imprisonment for a term v .. hkh r.·,ay extend to six months, or with fine which 
may extend to five hund.:-cd rup,;es, r;;- with ix-~l-1. 

Maharashtra 

Amendment of section 62 of Ad J. 6 of 1927 .---L 1 section- 62 of the principal Act, in sub-section ( 1 ), 
the words "or forfeiture" shall be d.~k:i:d. 

(VideMaharashtraAct21 of'20i'.:, -,_ [t,J. 

63. Penalty for counterfeiting or defac.h,g-~far!r.s\-,n tr-<:-f's,~nd t•mher.and fol:'. altering boundary­
marks,-Whoever, with intent w crnse 'da1;;:;~t ,--:-, ir;ju.-:; tc the public or to any person, or to cause 
wrongful gain as defined in the Indian Penal Code ( 45 of 1860),--· 

(a) knowingly counterfeits upon any ti;:<·,1:r o~ ~tK1ding tree a mark ust::d by Forest-officers to 
indicate that such timber or tree is the r,rcperty of the '[Gc·-emrn,~nt] or of some person, or that it may 
lawfully be cut or removed by some pcr~cm; or 

(b) alters, defaces or obl;terntes ~Jl)' su,;]~ .!P.:;<'. ::•l?.C':':•-:i on a tree or on timber by or under the 
authority of a Forest-officer; or 

(c) alters, moves, destroys or defaces ar,y boundary-mark of any forest or waste-land to which the 
provisions of this Act are applied, 

shall be punishable with imprisonment for a term ',::;bit.:•1 ,x-,_:,_y extend to two years, or with fine, or with 
both. 

ST A TE AMENr.MENT 

Jammu and Kashmir and Ladakh (UTs).--

Section 63.-For the words, "or ·with fine". substitute th:: worilCo' "e:· with fine which may extend to twenty-five 
thousand rupees". 

[ Vide the Jammu and Kashmir Reorganization (Adaptati ~ n of Central Laws) Order, 2020, notification 
No. S.O. 1123(E) dated (18-3-2020).] 

64. Power to arrest without warrant.-(]) Any Forest-officer or Police-officer may, without orders 
from a Magistrate and without a warrant, arrest any person against whom a reasonable suspicion exists of 
his having been concerned in any forest-offence punishable with imprisonment for one month or upwards. 

(2) Every officer making an arrest under this se,~tion shall, without unnecessary delay and subject to 
the provisions of this Act as to release on bo!id, tc.ke or :,end the person arrested before the Magistrate 
having jurisdiction in the case, or to the officer in charge of the nearest police-station. 

(3) Nothing in this section shall be deemed to a1thorise such arrest for any act which is an offence 
under Chapter IV unless such act has been prohibited under chmse (c) of section 30. 

1. Subs. by the A.O. 1950. for "Crown•·. 
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STATE AMENDMENT 

Jarnmu and Kashmir and Ladakh (UTs).-

Section 64A.-After section 64, insert the following section, namely:-

64A. Offences non-bailable'.-Notwithstanding anything contained in this Act or in the Code of 
Criminal Procedure, 1973 (2 of 1974), all offences under this Act other than those compoundable under 
section 68 shall be non-bailable. • 

[ Vide the Jam.mu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] • 

65. Power to release on a bond a person arrested.- Any Forest-officer of a rank not interior to that 
of a Ranger, who, or whose subordinate, has arrested any person under the provisions of section 64 may 
release such person on his executing a bond to appear if and when o required, before the Magistrate 
having jurisdiction in the case, or before the officer in charge of the nearest police station. 

STATE AMENDMENTS 

Maharashtra 

Amendment of section 65A of Act 16 of 1927.-In section 65A of the principal Act, in clause (b), 
for the words, figures, bracket:; and letters ' ecrioo 26, clauses (a), (b), (j), (g), (h) and (i) of sub-section 
(/)" the words, figures brackets and letters 'Section 26, clauses (a), (b), (d), (j), (g), (h) and (i) of 
sub-section (1) and sub-section ( 4)" shall be substituted. 

[Vide Maharashtra Act 2-1 of2015, s. 15]. 

STATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).-

Section 65A and 65B.-After section 65, insert the following sections, namely:-

65A. Requisition for police assistance.-Any forest officer may requisition the services of any police 
officer to assist him for all or any of the purposes specified in sections 52, 63 and 64 and it shall be the 
duty of every such officer to comply with such requisition. 

65B. Police officers bound to seek techr;ical clei,trance from Authorized Officer.-Any police 
officer seizing any property under the provisions of this Act or rules framed there under shall be bound to 
seek technie<1l clearance of the authorized officer to lodge a complaint to the magistrate under section 52 
of this Act. 

[ Vide the Jarnmu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

66. Power to prevent commission of offence.-Every Forest-officer and Police-officer shall 
prevent, and may interfere for the purpose of preventing, the commission of any forest-offence. 

STATE AMENDMENTS 

Maharashtra 

Insertion of new section 66A iµ Act 16 of 1927.-After section 66 of the principal Act, the 
following section shall be inserted, namely:-

66A. Punishment for abetment.-Whoever abets any forest-offence shall if the offence abetted is 
committed in consequence of abetment, be punished with the same punishment as is provided for such 
offence,". • 

[Vide Maharashtra Act 21 of 2015, s. 16]. 
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67. Power to try offences ::.umm&rily.--The District Magistrate or any Magistrate of the first class 
specially empovvered in this behalf by the 1 [State Government] may try summarily, under the Code of 
Criminal Procedure, 1898 (5 of 1898). any forest--offen•~e punishable with imprisonment for a term not 
exceeding six months, or fine not exce'.!<ling five l·,uadred rupees, or both.· 

Sl'ATE '!\tt!ENJH1.ENTS 

Maharashtra 

Amendment of section 67 of Act 16 of l92i;..:.....cin "sec..1:ior. ·67 of the principal Act, for the words "two 
thousand rupees" the words "five thousand ru.pei:s" sl-rnil be ::•:bstituted. 

[ Vide Maharashtra Act 2 l i::f 2015, s. 17]. 

STA"fi:: A.MEN8MEN'i 

Jammu and Kashmir and Ladak!i (UTs).--
Section 67.-For the words "not ,:xceedir;_g- six months, 0r fine not exceeding five hundred rupees", 

substitute the words "not exceeding two years or with fine not exceeding twenty five thousand rupees". 

[Vide the Jammu and Kashmir R::orga:-iizatio:-: (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. I 123(E) dated (18-3-2020).] 

68. Power to compound offences.--( n T!,e '[~~tate Gc-,vernment] may, by notification in the 
2[Official Gazette], empower a Forest offi-:::,::r--· 

(a) to accept from any person agaiP.~'. wt:om P.. '.·~as.:mable suspicion exists that he has committed 
any forest-offence, ether fr,ar, an of?f:rt,;,,: i;,_;.:,:·:ftcd i:1 ~'-'ction 62 or section 63, a sum of money by 
way of compensation for the offence w:1.fr:1·: su~: • p~,.:so!~ i:, :,L'.spected to have committed, and 

(b) when any property has bcrn ~•::iz~-,-; :3_s iiabl:! to ,,;onfi$~ation, to release the same on payment of 
the value thereof as estimated by :;;1.ch offir.er. 

(2) On the payment of such sum ofmone:·, o;:- s;:_::,;, ·ra!ue, c,r both, as the case may be, to such officer, 
the suspected person, if in custody, shail be disch2,gt>r.L thl! prope1ty, if any seized shall be released, and 
no further proceedin§;s shc:1.ll be tak!::i, ~3ain~t ~uch pc,:;-:-:·, ,):: ;,roperty. 

(3) A Forest-officer shall not be empowered. nnd~r ih;s ;;ecti011 unless he is a Forest-officer of a rank 
not inferior to that of a Kmger and is in receipt of a monthly s::tla:ry amounting to at least one hundred 
rupees, and the stun of money rccep~ed ?.c ,:,:,_,,,:x,1,~•t:0;1 tmder clause (a) of sub-section (/) shall in no 
case exceed the sum of fifty rupees. 

STATE AMEf))MENTS 

Maharashtra 

Amendment of section 68 of A«:t JG o-f 192i. ·--!n sec,i;m 68 of the principal A.ct,­

(a) in sub-section (1), -

(1) in clause (a), -

(i) after the words "other than an offence specified in" the words, brackets and figures "sub-section 
( 4) of section 26 or" shall be inserted; 

(ii) for the words "payment of a sum of money or, at his discretion, an undertaking in writing to 
pay a sum of money," the words "payment 6f a sum of money" shall be substituted. 

(2) in clause (b ), for the words " on payment of, or at his discretion, on acceptance of an undertaking 
in writing to pay," the words "on payment of" shall be substituted. 

(b) in sub-section (2), for the words "payment of, or on acceptance of an undertaking in writing to 
pay," the words "payment of," shall be substituted. 

I. Subs. by the A.O. 1950, for "Provincial G0verr,ment"". 
2. Subs. by the A.O. 1937, for "Local Official Gazette". 
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(c) in sub-section (3), for the words "five hundred rupees" the words "five thousand rupees" shall be 
substituted. 

[Vide Maharashtra Act 21 of 2015, s. 18]. 

ST ATE AMENGMENT 

Jammu and Kashmir and Ladakh (UTs).-

Section 68.-For section 68, substitute the following .s7ction, namely:-

68. Power to compound offences.- (1) The Government may, by notification in the Official Gazette, 
empower any forest officer not below the rank of Assi;tant Conservator ofForests-

(a) to accept from any person against whom a reasonable suspicion exists, that he has committed 
any forest offence involving damage not exceeding fifty thousand rupees, other than an offence 
specified in section 62 or section 63, a sum of money by way of compensation for the offence, which 
such person is suspected to have committed: 

Provided that the sum of money accepted by way of compensation shall in no case be less than 
double the amount involved in the loss caused by such offence; and 

(b) when any property has been seized as liable to confiscation, release the same on payment of the 
value thereof, in addition to the compensation referred to in clause (a) of this subsection, as estimated 
by such officer. 

(2) On the payment of such compensation and such value, to such officer, the suspected person if in 
custody, shall be discharged, the property, if any, seized shall be released, and no further proceedings 
shall be taken against such persoi::i or property. 

[ Vide the Jammu and Kashmir Reorganization (Adaptati~n of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

69. Presumption that forest-produce belong;; to 1 (Government]. -When in any proceedings 
taken under this Act, or in consequence of anything done under this Act, a question arises as to whether 
any forest-produce is the property of the 1[Govemment], such produce shall be presumed to be the 
property of the 1[Government] until the contrary is proved. 

STATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).- ,. 
Section 69.-For the words, "contrary is proved", substitute the words "contrary is proved by the 

accused". 

Section 69-A.-After section 69, insert the following secdon, namely:-

69-A. Double penalties for offences.-The penalties which are double of those mentioned under the 
provisions of this Act or rules framed thereunder shall be inflicted in cases where the offence is 
committed after sunset and before sunrise, or after preparation for resistance to lawful authority or where 
the offender has been previously convicted of a like offence. . . 

[ Vide the Jammu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

CHAPTERX 

CATTLE-TRESPASS 

70. Cattle-trespass Act, 1871, to apply.-,-Cattle trespassing in a reserved forest or in any portion of 
a protected forest which has been lawfully closed to grazing shall be deemed to be cattle doing damage to 

I. Subs. by l11t: A.O. 1950, for "Crown". 
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a public plantation within the mf.lau·ng of s~ciion .i ! of 1'11:: C,,tt1e-trespass Act, 1371 (1 of 1871), and may 
b~ seized and impounded as such b_v ?.ny .fores,-~'tlic0r c; Pr--1ice•officer. • 

71. Power to alter fines fixed nuder that A<.:t.--1'iw :[State Oovemmeut] may. by notification in the 
2[Ofticial Gazette]. direct tbat, in l"oti o" the fmt· fixer. 1inde;• ~cctiott 12 of th° Cattle-trespass Act, 1871 
( I of 1871 ), there shall be levied for e:ach be-.ad C<'.tt!~ :r tpounded under ec.tion 70 of this Act sucb lines 
as it thinks fit, but not exceeding t;,c iollo in;;.,. that j_ t, ~y: -

For each elephant.. . .. . .. . ................... ·:· ... ... . ...... . . : : ................ ..... ... .. ........ .. : ....... .. .. .' .. ten rupees. 

~·or each buffalo or camel . . .. .. . . . . . .. ......... .......... ... . two rupees. 

For each horse, mare. gelding, pony, colt. :rn,, muic. ndl, t,1i\'7,i., \'•.:· :. (): hd{cr . ....... ........ . . one mpc~. 

For each calf, ass. pig. ram, CW(', sheer, k,no, goat ::., hl. . . .. . . .. .. .......... ...... . ~.. ..... .. e:ghtannas. 

STATE }.ME!"iDMENTS 

Maharashtra 

Amendment of section 71 of A~t 16 of 1,;iz;,-in ts:ction 7l cf the principal Act,-

(a) for the words "ten ·:up~e:," t~,r: ,vo:-ds • .. T· ._;,: ;::'..lr,:h:d rupees'' shall be substituted: 

(b) for the words "two n2pees" ,;1•2 ,v,:mis .,!··.v:: h1c;_:,:,l mptes·· shall be substituted; 

(c) for the words "one rnpee~" the ·Nords ''Tw,1 ~i•,;;;c!_red rupP.P.s" shall be.substituted; 

(d) for the words "fifty nayepaisc" the words "(he !,;.1..,dr-~d rupees" shall be substituted. 

[ Vide Maharashtra Act 2 i of 2015, s. I 9]. ;" • 

STATE A:\'iEND'v1EN'c· 

.Tammu and Kashmir and Ladakh (UTs).-- -

Section 71.-For the wo ds "ten rupee~', "two mp•:P. ' one rupee" arici "eight annas», substitute the 
words "one thousand rupe~s ', "two hUG<lred end •fifty rupees", ''one hundred rupees" and "fifty rupees" 
respectively. 

[ Vide the Jammu and Kashmir Reorganization (Asi~ptatif.m ::,f Central Laws) Order, 2020, notification 

No. S.O. l 123(E) dated (18-3-2020).J 

CHAPfERXi 

OF FORbST-OFfICF.RS 

72. State Government may im•est Forest-otlicers with certain powers.-(/) The 1[State 
Government] may invest any Forest-officer with all or any of the following powers, that is to say:-

(a) power to enter upon any land and to survey, demarcate and make a map oftbe same; 

(b) the powers of a Civil Court to cornp,'l tlw, :>ttendance of witnesses and the production of 
documents and material objects; 

(c) power to issue a search-warrant under the Cor.lc of Criminal Procedure, 1898 (5 of 1898); and 

I. Subs. by the AO. 1950, for "Provincial GQvcmmc:nt" 
2. Subs. by the A.O. 1937, for '·Locnl Offici~I Gu.r.uc··. 
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(d) power to hold a:n inquiry into forest-offences, and, in the course of such inquiry, to receive 
and record evidence: 

(2) Any evidence recorded under clause (d) of sub-section (1) shall be admissible in any subsequent 
trial before a Magistrate, provided that it has been taken in the presence of the accused person. 

STATE AMENDMENT 

Jammu and Kashmir and Ladakh (UTs).-
I 

Section 72.-For section 72, substitute the following s~ction, na~ely; 

72. Government of Union territory of Jammu and J(ashmir may invest Forest officers with 
certain powers.- (1) The forest officers shall have the following powers, namely:~ 

(a) power to enter upon any land and to sw-vey, demarcate and make a map of the same. 

(b) the powers of a Civil Court to compel the attendance of witnesses and the production of 
documents and material objects; • 

(c) power to hold an inquiry into forest offences and in the course of such inquiry, to receive and 
record evidence; and 

(d) power to issue search warrants under the Code of Criminal Procedure, 1973 (2 of 1974): 

Provided that powers under clause (b) and (c) shall not be exercised by a forest officer below the 
rank of a Range Officer: 

Provided further that the powers under clause (d) shall not be exercised by a forest officer below 
the rank of a Divisional Forest Officer. 

(2) Any evidence recorded under clause (c) of sub~section (1) shall be admissible in any subsequent 
trial before a Magistrate, if that it has been taken in the presence of the accused person. 

(3) Any forest officer not below the rank of a Range Officer may delegate his powers of inquiry to an 
officer of the rank of Forester if the offence is compou!1dable under section 68 of this Act. 

[ Vide the Jam.mu and Kashmir Reorganizaticn (Adaptation of Central Laws) Order, 2020, notification 

No. S.O. l 123(E) dated (18-3-2020).] 

73. Forest-officers deemed public servants.-All Forest-officers shall be deemed to be public 
servants within the meaning of the Indian Penal Code (45 of 1860). ' 

74. Indemnity for acts done in good faitb.-No suit shall lie against any public servant for anything 
done by him in good faith under this Act. 

ST A TE AMENDMENT 

Jam.mu and Kashmir and Ladakh (UTs).--

Section 74.-For section 74, substitute the following section, namely:-

74. Indemnity for acts done in good faith.-(]) No suit, prosecution or other legal proceedings shall 
lie against any public servant for anything done in good faith or omitted to be done likewise, under this 
Act or the rules or orders made thereunder. 

(2) No Court shall take cognizance of any offence alleged rn have been committed by a forest officer 
while acting or purporting to act in the discharge of his official duty except with the previous sanction of 
the Government of Union territory of Jammu And Kashmir. 

[Vide the Jamrnu and Kashmir Reorganization (Adaptation.of Central Laws) Order, 2020, notification 
No. S.O. 1123(E) dated (18-3-2020).] 
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.. 

75. Forest-officers not to -. { -Ex<..t:µr ·1:1 1.:~~ ;.,ti .. : .\:;ftm in y,riting o.fthc 1[Stat?- Government), 
no Forest-officer shall, as pr:nci~-~11 or :,gen .n:de in ti,~1 ::, · : or other fo:·es:-produ.ce, or be or become 
interested in any lease or any fore.~t 1,;- in hny co:1il :>cti.t}r • ..... , ,rking :my fcr:!St, whether in or outside 2[the 
territories to which this Act extends]. 

! .. :.JY\PTEH .. >;n 
Si.lBSIDIA:~Y ~ULE:'i 

76. Additional powers t«{mr:ke rufos.---:rhe 1[~~at~~ f_tovernm~nt] may make rules-'­

(a) to prescribe an.cl limit 1.he: ~ewers and duti::·:-: of ::ny fo,,est-officer under thi:, Act; 

(b) to regulate the';:eWnrt;~ T(. }je pa;d tG ,:;ff;r:·· : ! info:-.n~:·s out of i:hc proceeds of fines and 
confiscation under this Act; 

(c) for the presen,m:,·-n . . ~o•,~du.::ric, .., •• 1 di,:[:~'~' ,, ;· r;-.~Js - d timber be~onging to Government, 
but grown on lands be\ ,ngi;:; !" er in h.eccr 11,r,1 l:m :, ~- ;:,·: v:::t,:e persons; and 

(d) generally, to carry c ._t ~h-: ~rcvbons nfthis A.::t. 

Jammu and Kashmir and Ladakh (UTs).---

Section 76A.-After sectio., 76, insert thc~t\6ivinr..,: ~-.?cti::m., •mmcly:-

76A. Power to re uh U! 11·, .:w/~cture and .r,re :,.-r::·.tlon of artides b~sed on forest produce.-(!) 
The Gove:-nme,it •JfU11 ir., :-, t'!r ;~:j::· <. ~ J'i!m,.il,'.'· ·rnd K 'lr".:.: • ··111y make u.!rs,-

'a) to provide for the ~'-tablisi1:c1e, t, ~n-. • ,~}" • • · r:, i : t''"iCC' p~it or otherwise (and the payment 
of fee. th~•eot), <• f :;;:\, mi-ls. t1 1 .l:·.- cc. ·,t-; r11,·1 ' : ':-: t~• ·r. c!1il other Llnirs incl·u<liJ g the factories o 
industries engaged in the consumptb of fo~e~:t r •.": . ,· ic1 11ufuclure or preparation of the follow ing 
articles:-

(i) katha (catechu) or kutch out ofkinic-1/o~,_i; 

(ii) rosin, turpentine, other products cit o/fo~in, '.'·:i,i -.voad oil; 

(iii) plywood, ve:ieer and W<)cd-basc<l produc~:-

(iv) match boxes a.nC: match spEnts;, _ • . .- . . 

(v) boxes including packing cas{,3 made out o::-wc•.' i: 

( vi) joinery and furniture item:- made Ol.lt of 'fOOd; 

(vii) charcoal, lime stone ar.d gypsum; 

(vii!) such 0L'1er articles tesed on forest i:-rodt,ce <'.a he Government of Union territory of Jammu 
and Kashmir mey, by notification in the Ofticid •:'.: ,· ;:,:tl~. frvm time to time, specify; 

(b) to provide for the regulation b Ji c ce 9ermit c•r ot! er vise, of procurement of raw material for the 
µ paialiu11 r .. id s mcnt"o .. '.!d in rh111~P f,,, tite o?y1r.e-11i and deposit of fees therefor and for due 
compliance of the condition thereof the forteiture of th~ fe>::s so deposited or any part thereof for 
contravention of any such con<litio .md adjudkati,m of such forfeiture by such authority as the 
Government of Union territory of Jamm and Kashmir rriay, by notification, specify. 

(2) Tbe Government of Union te1Titory of .:amr:itt &.r,d Kashmir may provide that. as the contravention 
of any rules made undP.r this section shall b p mis"loblP. wit!! i nprisornnent for :i lenn which may extend 
to two years or with fine wbich may extend to twent • <;,, .. thousand rupees or both. 

[Vide the Jammu and Kashmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated ( 18-3-2020).J 

1. Subs. by the AO. 1950, for "l'rov·rcial n,,,,~, 11 ',.:11c 

2. Subs. by the A.O. (Nu. 3) J 956, for ''1 ;u1 A St?.~t'r :-mr_i ? ~ ;~_ ,: • s,:::;!! c.:,, _ 
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77. Penalties for breac~ of rules.-Any person contravening any rule under this Act, for the 
contravention of which no special penalty is provided, shall be punishable with imprisonment for a term 
which may extend to one month or fine which may extend to five hundred rupees, or both. 

STATE AMENDMENT 
C,• 

Jammu and Kashmir. and Lada.kb (UTs).-

Section 77.-For the words "extend to one month, or fme which may extend to five hundred rupees", 
substitute the words "extend to two years or with fine which may extend to twenty five thousand rupees". 

[Vide the Jammu and K~shmir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. 1123(E) dated (18-3-2020).] 

78. Rules when to have force of law.-All rules •made by the 1[St;ate Government] under this Act 
shall be published in the ,2[Official Gazette], and shall thpreupon, so far as th~y are consistent with this 
Act, have effect as if i::nacted therein. 

CHAPTER Xlll 

MISCELLANEOUS 

79. Persons bound to assist Forest-officers and Pnlice-officers.--(J) Every person who exercises 
any right in a reserved or protected forest, or who is pennitted to take any forest-produce from, or to cut 
and remove timber or to pasture cattle in, such forest, and every person who is employed by any such 
person in such forest, and 

every person in any village contiguous to such forest who is employed by the 3[Govemment], or who 
receives emoluments from the 3(Govemment] for se::-,·ict!s to be performed to the community, shall be 
bound to furnish without unnecessary delay to the nearest Forest-officer or Police-officer any information 
he may possess respecting the commission of or intention to commit, any forest-offence, and shall 
forthwith take Steps, whether so required by any Forest-officer or Police officer or not,-

(a) to extinguish any forest fire in such forest of which he has knowledge or information; 

( b) to prevent by any lawful means in his power any fire in the vicinity of such forest of which he 
has knowledge or infonnation from spreading to such forest, and shall assist any forest-officer or 
Police-officer demanding his aid-

( c) in preventing the commission in such forest ofany forest-offence; and 

(d) when there is reason to believe that any such offence has been committed in such forest in 
discovering and arresting the offender. 

(2) Any person who, being bound so to do, without l?.wful excuse (the burden of proving which shall 
lie upon such person) fails-

(a) to furnish without unnecessary delay to the nearest Forest-officer or Police-officer any 
information required by sub-section (/); 

(b) tu take steps as required by sub-.,ection (]), to extinguish any forest fire in a reserved or 
protected forest; 

( c) to prevent, as required by sub-section (1), an' fire in the vicinity of such forest from spreading 
to such forest; or • 

(d) to assist any.Forest-officer or P01ice-offi,cer demj nding bis aid in preventing the commission 
in such forest of any forest-of~nce, or, when there is reason to believe that any such offence has been 
committed in such forest, in discovering and arresting the offender; 

1. Subs. by the A.O. 1950. for "Provincial Government" 
2. Subs. by the A.O. 1937, for ·'Local Official Gazette" 
3. Subs. by the A.O. 1950, for "Crovvn". • 

,. 
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shall be punishable wi i..11p; isc.,:n::nt frr :-t 1, :,~, •; •h\·\ :, , ,:,· c .. ~•'.'.'.l t.; on~ month, or with fine which 
may extend to two hum.Ired rupee~, ~1;- w ,ti1 b•1t' . 

Jammu and Kashmir and L;:i.dakh {UT~.\--· 

Section 79.-ln sub-Ec<.:t:ion (2), in die louir 111 .. , for t~t: -,;ord~ ' ·shall be pun;:;habfo witil imp:isonment 
for a term which may cxlend f•J on month. Oi ,•ith,- Ii 11?- ·h•:h .na:y cxt~d to two hundred rupees' 
substitute the words. "shall be ;,ar.i~h-1ble with imprisc· •nr.t ft,-: 1Rrm which may exiend to one year, or 
with fine which may extend tc rn·.: f ,-,·· :i rid mi: ·.:.es". 

Section 79A to 79C.-After ~~-:~io;, 19, inse>t the fojfo-,,·i,:·,? ~•:cti;1hs, 1)amciy:-· • 

79-A. Penalty for qnautbt:'1 :.<; rHr rn ,i ,i,- / t'S$t ·,.;,_l'- :,.: l~-;-1 co1sti~uted a~ :-0served or protected 
forest.-(/) Any person whn cl'au•'ll r',-x:ly ::il, ,.,. ,.- n.:• • .. :~ i'l P.t1<;1;~~,sirn; f 2riy iand in areas constituted 
&s reserved forest or pr tf'Cted :o ~· ,. ndt>r . :-t, :,m 2:J vr ~r e· :on ·19 '¼s the ca<;e may be. may without 
prejudice to any other action \. ·a1 m.1)· <:: to .-!n a<•~i· ' iii.111 lli(le,r any other p~ovision of this Act, be 
summarily ejected by order of a r ~fol offic r:r nor uc. w I'm r,; .k f a Dimional Forest Officer and any 
crop which may be tandi go: ,. ·d1 land n.- :m) 1:-u; ',l'. ' ! r,• · otli~r v:or.k which he m.ay have constructed 
thereon. if not removed y 1~:,· v. •~hin ~•; h ~ mr: :- • ~ .lt': ~,, e~' officer may. fo,, shall be Liable to 
forfeiture: , :- • 

Prov ided that no order of ejectmcnt ua•Jc- • t~., . ul:-- :, :•~lion hall be pas:nd unles.s the person proposed 
to be ejected is given a r~1.c:on~b, , .po·rt. =·y ('•· ~· "· 1 i::c, ca~1s:: ·;;hy s;.,r.l) an order (;h uld not be passed. 

(2) Any property 50 forfeited ~1ail b : •~~~,-, •. •• . • :.,, ~ .. er, ,,.i:mer as th~ fore:;.t officer may direct and 
the cost of removal o f nny crop, 1:>l'i lcE.,g ,•r •'_e- ·• , ·\ , .... ;, r.: r il ·,vork£ r i!cesss to restore tile lend to 
its original condition ~hall oe n~ vt;,~ 'v!e ;· ,, :- ::.:hr-' :~•· · :~ :'·c: r,«.:mer provic.ed in se,;tion 82. 

(3) Any person aggrieved by ·1 orci. r of t. c fo: < ~ nicer uncier sub-s~ction ( 1) may, within sixty 
days from the date of such o der pr fer :.i :ip e:!, '.' _,· o~tirion in writing to the concerned Chief 
Conservator of Forests in per"0 i or throuf•h dt. 'y , nti'oriz·"<l aGent and such petition shall b~ 
accompanied by a certified copy of the order f:.l)Pe, led ,,g:,1.i 1,:-t. 

(4) On recelp' of the ::i.p;,eal r nc n•' c- · <Jur.1..•r. ::~~ the parties and perusing the record of the 
proceedings. the Chief Conse;·v:.:t r of For ~'!;tS .;I i?. li !i•< ~· ~ .. ·:: n'ld convenient place for hearing the appeal 
and shall give notke thcr~of to t~e r rt ies. e:,t.l .sha1i !: . '· • ~:y, .:,;:-1:,11 acccrdmgly. 

(5) The order passed on the , ppeal by the ChiefCn:1:,-,·:·rntor of Forests shall be final. 

79B. Summary action b lleputy C{)mmissi~r ~r in fir' ca ·es.- If in any case under clauses (a) and 
(b) of sub-,ection (/) of section 79. it apIJears le. the Deputy Com1n.i s~1oner of the district within which 
the forest concerned is situated a ~er l caJ er.q,•iry n1]or i11 ;. s11mrna.i-y and admini~trative manner. either 
by himself. or through a Tehsilcir..r deputed b} 1 1 fa t 11f' purpo. e. that any such person or village or 
other community has neglected 10 glyf-: i; u•;I·. ·n o: manon .r to render such assistance as is required 
thereby, he may impose 0 futt! II t exceodlt.:: one thousand rnpees on, as well as direct payment of 
r-r,n pen~::rtion for damage to Government'. property by, ruch person. village or other community or such 
individual member of such village or othe commLUm) ,i~ ma_ b1: ui::l rn,i 1~J • \.vu.,,ul• tion ,, i-th e 
Divisional Forest Officer and all fn . imp ed under this ~e·:ti'ln shall be re..o·.'e. a e as arrears of I.and 
revenue. 

79C. Appeal against order of Deputy Cn ri i:--. ioller.- Ari appeal against every orde.r passed under 
section 79B may be made to the concerned Divisi,.i11· Cor:,mis~;ioner !!hose decision thereon shall be 
final. 

[ Vidu the Jammu and Kashmir Reorgani7atim1 ( Acia:,tation of Central Laws) Order, 2020, notification 
No. S.O. 1123(£) dated (18-3-2020).J 
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80. Management of forests the join( property of 1 [Government] and other persons.-(/) If the 
1[Government] and any person be jointly interested in any forest or waste-land, or in the whole or any part 
of the produce thereof, the 2[State Government] may either-

(a) undertake the management of such forest, waste-land or produce, accounting to such person 
for his interest in the same; oi ·- - ,·1 

(b) issue such regulations for the management of the forest, waste-land or produce by the person 
so jointly interested as it deems necessary for the 'management thereof and the interests of all parties 
therein. 
(2) When the 2[State Government] undertakes under clause (a) of sub-section(/) the management of 

any forest, waste-land or produce, it may, by notification in the 3[Official Gazette], declare that any of the 
provisions contained in Chapters II and rv shall apply to such forest, waste-land or produce, and 
thereupon such provisions shall apply accordingly. 

81. Failure to perform service for which a sh~re in produce of 1(Government] forest is 
employed.-If any person be entitled to a share in the produce of any forest which is the property of 
1[Govemment] or over which the 1[Government] has proprietary rights or to any part of the forest­
produce of which the Government is entitled upon the condition of duly performing any service 
connected with such forest, such share shall be liable to confiscation in the event of the fact being 
established to the satisfaction of the ~[State Government] that such service is no longer so performed: 

Provided that no such share be confiscated until the person entitled thereto, and the evidence, if any, 
which he may produce in proof of the due perf01-mance of such service, have been heard by an officer 
duly appointed in that behalf by the 2[State Govemrpent] . 

82. Recovery of money due to Government.-AI! .noney payable to the Government under this 
Act, or under any rule made under this Act, or on account of the price of any forest-produce, or of 
expenses incurred in the execution of this Act in respect of such produce, may, if not paid when due, be 
recovered under the law for the time being in force as if it were an arrear of land-revenue. 

ST ATE AMENDMENTS 
Maharashtra 

Amendment of section 82 of Act 16 of 1927.-In section 82 of the principal Act, the words and 
figures "or on account of compensation or value of property agreed to be paid under section 68" shall be 
deleted. 

[Vide Maharashtra Act 21 of 2015, s. 20]. 
Orissa 

Amendment of section 82, (16 of 1927),;_for sectirn 82 of the Indian Forest Act, 1927 (16 of 
1927), the following.section shall be substituted, namely:-

"82. All money, other than fmes, payable to the State- Government under this Act, or any rules made 
thereunder, or on account of timber or other forest produce, or of expenses incurred in the execution of 
this Act in respect of timber or other forest produce, or under any contract relating to timber and other 
forest produce including any sum recoverable thereunder for the breach thereof, or in consequence of its 
cancellation, or under the terms of a notice relating to the sale of timber or other forest produce by auction 
or by invitation of tenders, issued by or under the authority of a Forest Officer and all compensation 
awarded to the State Government under this Act, may, if not paid when due, be recovered, under the law 
for the time being in force, as if it were an arrear of lar.<l-reveaue." 

[Vide the Orissa Act 25 of 1952, s. 2] 

. , ST A TE AMENDMENT .• 

Jammu and Kashmir and Ladakh (UTs).-

Section 82.-For section 82, substitute the following section, namely:-

I. Subs. by the A.O. l 950. for "Crown". 
2. Subs. by the A.O. 1950, for "Provincial Government". 
3 Subs. by the A.O. 1937, for "Local Official Gazctt~" 

., 
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82. Recovery of money due ic Government.-- AH r«~· t~y payublo to the Go 'emment under this Act 
or under any rule made under this ,;.ct, or (,n n<.cour;t .,,f •t,c- pri ~e of timber or other forest produce, or of 
expenses incurred in execution of t1·•i!! Ac m t .... "f)f>C~ uf t 1;11b er. and other forest produce. or under any 
contracr relating to timber and other forest pr.1uce inc:J ,?dt 113 any sum recoverable there under for breach 
thereof, or in consequence of its c2,ncella·:hin, C•!' under the.. terr.1~ of a notice relating to the sa!e of timber 
or other forest produce by auction or by invitatioi~ of !.enders, issued by or under authority of a forest 
officer and all compensation awarde;d to the Government 'Jllder this Act shall, if not paid when due, be 
recovered, under the !aw for the tirr.e being in force~ 3s i'.' it -,;· f.':·e an ::n-rear cf land revenue. 

[Vide the Jammu and Kasbrni:- R-~organiz:-.tiOlt (A<lopt;,~ic:1 of Central Laws) Order, 2020, notification 
No. S.O. 1123(E) dated (18-3-2020).J -

STATC: f-\l'VIE:-:r ; ·_,:=·1 • 

Jarnmu and Kashmir and Ladal-:~1 (UTs).---

Section 82-A to 32-H.-Aih.:r ~":<:lion 82, i 1::,en th~ foi\o'wi,\g sections, ngmely:-

82-A. Recovery of penalties due under a bom .-wrr~n in respect of any fore!st lease any person binds 
himself by any bond or instrument ro perfom1 any du _ or ~t:t. or covenants by any bond or instrument 
that he, or tbat he and his ,;crvant and a11cn r. wi ll ab.-:ain , rem :m act, the whole sum mentioned in such 
bond or instrun1ent as the ammmt to be no.id ,in r;·J$e of a b,:-each of the conditions thereof shall 
notwithstanding anything in section 7,~ <.-f,lv, JnJ ii;~ (c:r,'.ra"t A-~t, l 872, be recovered from him in case of 
such breach as if it were an arrear cf b.nd ;ev~nu~. 

82-B. Restoration of advantagf: ,;r ln;;:dit c,· µa,:mcni. ~,-_f tcmpensation.-Notwithstanding an)1hing 
contained in this Act er ii: the indi211 C0nn i,.-:t / 1 •:: : :. ;r,J .. ',, .i !0 w:y ether law for the tir..1e being ir. force,-

(a) where ROY lTan:<'ction or k:a!c :-e!r.,i. g ~o .,, .: cf f", ·.-:,t pr· cbce or extractio:1 of timber from any 
forest is or is d iscovered to be ·,oid only , fo . !{, vv ,:J ;h;,.t nic tran •. action or ieas is not in conformity 
with the provisions of article 299 of the Consdtu;:io;1 •'Jf fodia or any order or direction issued 
thereunder, any person who has received any 9.dvc.:!l ?.gc (H h::is enjoyed any ben~fit by virtue of such 
transaction or lease shall be bound to restor~ it o;- to me.ke cumpensation for it, to the person or party 
from whom he received it; 

(b) the xl~ri l ~ f «Ii) advm,ta .e r c-::-ilefrr 1" th.t:: ;,,;o,ocmt of compensation payable in lieu thereof, 
referred lo in clause (a), sha ll be det"'n n·n '· ' i11 :.ii:cc r~;~nr.c with the provisions of this Act and the 
value of th at.I a 1tag~ • be efit - th ~ 9 1 ,;_;.-: ,,.t <:,,r:pr.nr. r.tio:::i so determined shall be recoverable as 
arrears ofland revenue. 

82-C. Constitution of Authority.-For the purposes or dete!1nining the extent of advantage or benefit 
or the value thereof or the amount of compensation und~r section 82-B, the Government of Union 
territory of Jammu and Kashmir shall, by no'tificati0;1 in the Official Gazette, constitute, as and when 
necessary, an Authority consistinp, of one or more mem'crec having such qualification and experience and 
on such terms and conditions as may be prescribed and ,.;:h:::1e the Authority consists of more than one 
member, one of them may be appointed as Chairperson thereof. 

82-D. Powers of the Authority.-(}) The Anthodty shalJ. for purposes of holding inquiry for 
detel1Ilining the extent of advantage or bene_fit or value thereof r the amount of compensation, as the 
case ma: be, under ection 82-B, have al l the powocs fa civil court while trying a suit under the Code of 
Civil Procedure. 1908 in respect of the followi g mattcn::. na.ncly:-• 

(a) summoning and enforcing the attemlance .of any person or witness and examining him on oath 
or solemn affirmation; 

(b) requiring the discovery or production of any document relating to the subject matter of inquiry; 

(c) receiving evidence on affidavits; 

(d) requisitioning any public record or copy thereof relating to the subject matter of inquiry from 
any court or office; and 
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(e) issuing commissions for examination of witnesses, documents or other books of accounts 
relating to the subject matter of inquiry. 

(2) The Authority shall also have power to issue a commission to such person as it considers fit for 
local investigation which may be requisite or proper for the purpose of elucidating any matter which is the 
subject matter of inquiry or of ascertaining the market value of any property. 

(3) The person directed to execute a commission for. any purpose under this section shall have all the 
powers of a commissioner appointed by a Civil Court in pursuance of the provisions of the Code of Civil 
Procedure, 1908 (5 of 1908). 

(4) The Authority shall have the power to pass such or-ders as it thinks fit for the seizure, attachment, 

management, preservation, interim custody or sale of any forest produce or timber (wherever it may be in 
the State) which may be the subject matter of proc:eedings before it including the appointment of a 
receiver for any of the aforesaid purposes. 

82-E. Restriction on alienation.-(1) Notwithstanding anything contained in any law for the time 
being in force,-

( a) where at any stage of the inquiry, the Authority is satisfied by affidavit or otherwise that a 
person liable to restore any advantage or benefit or io pay compensation in lieu thereof under any 
transaction or lease referred to in section 82-D, is likol to alienate his movable or immovable prop1::1ly 
with intent to evade payment or to defeat the recovery of the ad antage or benefit or the value thereof 
or the amount of compensation, that may be determined by him, it may by order in writing direct that 
such person shall not alienate his movable and immovable property or such portion thereof, as it may 
specify in the order, during the pendency of the inquir):: • 

(b) any alienation of property made in contravention of any order or direction issued under 
clause (a) shall be void, and no transferee of such property shall be deemed to have acquired any right, 
title or interest therein. 

Explanation.-For the purposes of this sectiori "ali~nafrm" includes mortgage, sale, gift, bequest, 
benami transaction, family settlement or any other mode of transfer of any right, title or interest in the 
property. 

(2) For removal of doubts it is hereby declared that restrictions imposed under this section on the 
rights conferred by clause (1) of article 19 of the Constitution of India shall be deemed to be ·reasonable 
restrictions. 

82-F. Procedure to be followed by the Authority.-(i) The Authority shall, subject to any rules made 
by the Government of Union territory of Jammu and Kashmir in this behalf, have power to regulate its 
own procedure in all matters arising out of or connected with the discharge of its functions, in consonance 
with the principles of natural justice. 

(2) The parties shall have a right of being represented by counsel. 

82-G. Appeal.-{ 1) Any person aggrieved by a final order of the Authority, determining the extent of 
advantage or benefit or value thereof or the amount of compensation under section 82-B, may, within 
thirty days of the date of the order, file an appeal against such order before the High Court and every such 
appeal shall be heard by a Division Bench of the High Cc,urt. 

(2) No other order of the Authority shall be appealable. 

(3) The order of the Authority shall, subject to the decisi1n of the High Court under sub-section (1) in 
appeal, bt: final and shall be deemed to he a cert:ific:ne withitl the me.fining of section 90 of the Jammu and 
Kashmir Land Revenue Act, 1996. 

(4) No further appeal shall lie against the decision of the High Court. 

82-H. Exclusion of jurisdiction of Civil Court.- No Civil Court shall have jurisdiction to entertain 
any suit or other proceeding in respect of any matter which the Authority has taken cognizance of under 
section 82-B. 
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[ Vide the Jammu and Kashmir Rn1r,2anii.ati01r (Adap~aliort ofC;;ntral Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).J 

83. Lien on forest-product! for such money.-{/ Wh~n any such money is payable for or in respect 
of any forest-produce. the amount thereof shan be tleemed tu b a first charge on such produce, and such 
produce may be taken posse sion o~by a For~t-iiffiecr ntiJ suc;h amount has been paid. 

(2) If such amount is not oaid when due t.he Forest-office may sell such produce by public auction, 
and the proceeds of the sale sba11 be applied tirst

0

in disci1---p·ng such amount. 

(3) The surplus, if any, if not clc:1imed within twl~ month:; from the date of the sale by the person 
entitled thereto, shall be forfeit~d to fGovernm ntJ. 

STA.TE AME~!iJ1'1FNT 

Jammu and Kashmir and Ladakh (!)Ts).--

Section 83A. - After section 83, insert tlK following section, r.amely:-

83A. Restriction on alienation.---{ I) Nct-.vithstanding anything contained in the Transfer of Property 
Act 1882. or in any other law for the time being in force. no pr·~perty offered by a forest lessee or by any 
other person on behalf of a forest lessee. as security for payment of royalty, interest, compensation. 
penalty or any other amount chargeable from the for · t lessee, under any lease deed bond or instrument 
shall be alienated without the pre·,ious permission ;:,j the Go ernment of Union Territory of Jam.mu and 
Kashmir, till such lime as the Chief Co c • ..,r ·Fore.ts certifies that such forest lessee has duly 
perfonned all the obligations devol •ing upon ii im unde such lease deed, bond or instrument. 

(2) Any alienation of property made ;;1 cor r""ention of sub-section (1) shall be void, and no 
transferee of such property ~hall be deemed iP hn\ c :c~~·-:i 11i;·:d ,, ny right, title or interest therein. 

(3) Any amount of :-oyalty, interest toir,oen,;at:•·m •Jr pyna1ty or any other sum falling due from a 
forest lessee under any lease deed, bor.d er :nstmm~-·,t ,h21: he recoverable els arrears of land revenue in 
accordance with the law for the time being in force, ~:c:~ th•~ property offered by him or on his behalf as 
security and from any other movable o: immovo.ble ;Jrnp~rt:.,: ov;ned by the forest lessee. 

Explanation.- For the purposes of this section, 

(a) "alienation" includes sale. gift. eY.c!1"nge, ~equest. mortgage benami transaction, family 
settlement or any other mode of tran, {e· of '?. y ng; ., titk or interest therein or creation of any 
encumbrance threreon; 

(h) the exp ·ess.ion • forest les~e ,. s1·~!! be ~,Jr~• n • 1 t•J mean a person in whose favour a right to 
convert and remove forest :;:,rodur,e- from any fi1 r .:c,l '1as bet:n granted under any lease deed, bond or 
instrument. 

(4) For removal of doubts it is hereby declared that re triction imposed under this section on the 
rights conferred by clause (I) of article 19 of the r·o•,~!itu·d n of India shall be deemed to be reasonable 
restrictions. 

[Vide the Jammu and Kashmir Reorganin;;:m (Adaptation of Central Laws) Order, 2020, notification 

No. S.O. l 123(E) dated (18-3-2020).] 

84. Land required under this Act to be deemed to be needed for a public purpose under the 
Land Acquisition Act 1894.-Whcnever it appears to lhe State Government that any land is required for 
any of the purposes of this Act, such land shall be deem .d to bo needed for a public purpose within the 
meaning of section 4 of the Land Acquisition Act. 1894-(l of 1894). 

STATE AMENDMFNT 

Jammu and Kashmir and Ladakh ({JTs).--

Section 84A.-After section 84, insert the following. section, namely:- " 

84A. Application of the Act to land.- The ovemmcnt may by notification in the Officfa I Gazette, 
declare that any of the provisions of this Act shall apply to any land which i the property of the 
Government of the Union territory of Jammu and K<1~1nnk or the Central Government, and thereupon 
such provisions shall apply to such land accordingly. 
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[Vide the Jammu and Kashinir Reorganization (Adaptation of Central Laws) Order, 2020, notification 
No. S.O. l 123(E) dated (18-3-2020).] 

85. Recovery of penalties due under bood.-Whe any person in accordance with any provision of 
this Act or in compliance with any rule made thereunder binds himself by any bond or instrument to 
perfonn any duty or act, or covenants by any bond or instrwnent that he, or that he and his servants and 
agents will abstain from any act, the whole sum m a: ·.:med in such bond or instrument as the amount to 
be paid in case of a breach of the conditions thereo may, notwithstanding anything in section 74 of the 
Indian Contract Act, 1872 (9 of 1872), be recovered from him in case of such breach as if it were an 
arrear ofland-revenue. , 

1 [85A. Saving for rights, of Central Governm nt-Nothing in this Act shall authorise a 
Government of any State to make any order or do anything in relation to any property not vested in that 
State or otherwise prejudice any rights of the Central Government or the Government of any other State 
without the consent of the Government concerned.] 

86. [Repeals].-Rep. by the Repealing and Amendfn'a Act, 1948 (2 o/1948), s. 2 and the Schedule. 

THE SCHEDULE.-{Enactments repealed.] Rep. bys. '2 and the Schedule, ibid . • 

.,,, .... ... 
; . ,_,·1 ......,.: 

l Subs. by the A.O. 19'.i0, for ~~tion 85A.Earlier i~. was mscncd by tt:: .\.0 . 1937. 
. .. - ~ 

,,,, 
4. 
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THE IDMACHAL PRADESH LAND PRESERVATION Ac..-ri.•, 1978 
(ACT No. 28 OF 1978)1 

(Received the :lllseot of the President of India on the 4th August, 1978 and 
w~ published in R.H.~ .• Extra, dated the 26th August, 1978, p. I l'll-ll29). 

An A.cl to provide/or tllf/beJter preservati,;n 011d protectio11 of certain pol'lions of 
the territqries qf Himochal P(adesh. 

Be it hereby enacted by the Legislative Assembly of Himacmi.l Pradesh in 
the TwentY-:-nintb Year of the Republic of India as follows:-

CHAPT.ER I 

PRELIMINARY 

1. Short title; extent aud oo~eocement.:...(1) This Act may be called 
the Hima~.bal Pradesh Land Preservation Act, 1978. • _ • 

(2) It shall extend to the whole of the State of f:{imachal Pradesh. • 

(3) It shall come into force at once. 

2. Definitions,-fn this Act, unless a different intention appears from the 
subject or context,- -

(a) "land" means land within any area preserved and protected or 
otherwise dealt within the mann~r provided in this Act and jocludes 
benefits to arise .out of !and and· things attached to the earth or 
perm_anently • fast~ned to anything attached to the ear:th; 

{b) "cho'' means-a stream or toueo_t flowing through or from the moun-
tainous. ranges within Himacha:l Pradesh; . 

(c) "tree'', "timber'', "forest produce" and "cattle", respectively, shall 
have the meanings severally a.s:iigned thereto in sec ion 2 of the 
Indian Forest Act, 1927 (I.6 of 1917}; . 

(d) "person int&t'ested" includes all persons- claiming any interest in 
compensation to be made on accol.lnt of any measures taken under 

• this Act; 

I.For S1at~QJD11t or Objects and Reasons, si:,c R.H.P. Ei:tra, Dated ~-4-1978, p. 326. 
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(e) "Deputy Commissioner" includes any officer or officers a~ any 
time sp~cially appointed by. the State Government to perform the 
functions of a Deputy Commisliioner under this Act; 

(f) "right-holder" includes-
(i) persons not being tenants or mortgagees having rights to, or 

in land; and . 
(ii) persons having rights of coilectioo of forest produce or of 

grazing of pasture; and 
(g) "erosio.a." includes the removal or displacement of earth, soil, stones 

or other materials by the action of wind or water. 

CHAPTl!R. II 

NOTIFICATION AND REGULATION OF AREAS 

3. Notification of areas.-Wheaever it appears to the State Gove,r.Qment 
that it is desirable to provide for the cooservatio11 of sub•soii water or the preven­
tion of er<>sioo. iD any area s11bject to erosion or likely to become subje.cted 
to erosion, the Slate Government may, by notiftcalioo published in tho Official 
Gazette._make a direction accordingly. 

4. Powu to reg11late, restrict" or prohibit1 by ge;:~ al Cir special order, within 
Jlotifted areas, certain mattcrs.-ln respect of. areas notified under section 3 

• generally or the whole or any part of any $11Cb area, the State Government may, 
by general or special or~er, temporarily regulate, restri1;it or prohibit- • 

(a} the clearing or treaking up or cultivating of land not ordinarily 
under cultivation prior to the publication of the notification, under 
sectio1>; 3; _ 

(b) the quarrying of s~one or the ,burning of lime at places where such 
stone or lime had· not o'rdinarily been so quarried or bitrnt pri()r 
o the pubJication of the .notification unde; section 3; 

(c} the cutting or trees or timber, or t'he collection or removal or sub• 
jectioo tQ aay manufacturing proce,<s, otherwise that1 as described 
fo ~lattse (b) -of this sectioo, of any forest produce other than grass 
~ave for bona-fide dome$lic or agricultural purpo6esof a right holder 
jn such area; ~ 

·(d) the setting on fire of trees, timber or forest produce; 
(e} .the admission, herding, pastui:ing or retention of sheep, goats or 

camels; 
(f) the examination of forest produce passing out of any ·such area; and 
(g) the gTiipti,ng of permits to the inbabitaots of towns and villll8es 

situated wjtbin t.he limits or in the vicinity of any such area to take 
any tree,· ti.n;,.ber or forest produce for their · own use therefrom 
or to pasture sheep, goat or cari:iels or to cultivate or crect•boild~ 
ings thereln a'nd the produ<:lion and return of such permit~ by such 
p~rsons. 

• S. Power in certain cases to regulate, restrkt or prohibit, by spe£ia1 • order, 
within notified areas, certain further matters,-lo respect of any speoified vi11age5 
or part or parts thereof comprised withil\ the limits of any area notified under 
section 3t the State Government may, by specjal order, temporarily regulate 
restrict or prohibit-
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(a} the culti!ati~n of any J~nd 'C!rdinarily under cultivation prior to 
tbe-p11bhcaoon of the not1ficat1on under section 3 • 

(b) the quarrying of any stone or the burning of any li;1e at places where 
such stone or lime had ordinarily been so quarried or burnt prior 

• to the publication of the notification under section 3; 
(c) the cutting of trees or timber or the collection or· removal or sub­

jection to any manqfacturing process, oth.crwise than as described 
in clause (b) -of this section, of anY. forest produce for any pur­
poses; and 

(d) the· admission, herding, p.sltuiing or retention of cattle generally 
other tban sheep. goats and camels or of any class, or description 

• of such cattle. 

6. Power to require execution of works and taking of measures.-ln respect 
of areas notifted under section 3 generally or the whole or any part of any suoh 
acea, the State Government may, by general or special order, direct- • 

(a) the levelling. terracing, drainage and embanking of fields; 
(b) the construction of earth works in fields and ravines; 
(c) the provision or drains for stream water; 
(d) the protection of land against the action of wind or water; 
(e) th,: trai-n1ng of str~ms; aod 
(f) the execution of such: other works and the carrying out of such other 

measures as may, in the opinion of the State Government be neces. 
sacy for carrying.out the purposes of this Act. 

7. Necessity for regulation, restriction or prohibition to be recited , in the 
order under sections 4, S or 6 and pnblfcation or order,-Eve_ry order made under . 
sections 4, 5 or 6 shaU be published in the Offlclat Gazette and shall set forth 
!hat the Slate Government is satisfied, after due inquiry, that regulations, res­
trictions, prohibitions or directions contained in the order are necessary for the 
purpose of giv.ing effect t!) the provisions of this Act. • 

8, . Prodamaliou or regulations, restrlctio~ and prohibitions and admlssion 
o( claims for compensatJon for lights whkb are restricted or pr~hibiteil.:.....{l) Wben 
in respect ?f any area a notification has been published under section 3, and-

(n) upon such publication any general order made under section 4 or 
seelion 6 becomes applicable to such area, or • • 

(b) any special order under sections 4, 5 or 6 is made in respect of such 
area, • 

the Deputy Commissioner shall cause public notice of the provisions ,of such. 
general · or special order to be given, and if the provisions of any such order 
restrict or prohibit tbe exercise of any existing rights, shall also publish in tho 
language of the countty and in every town and village the boundaries of which 
include any portion of tbe area within or over which the exercise of any such 
rights is so rest,:icted or prohibited, a proclamation stating the regulaiions, 
restrictions and prohibitions, which have been imposed by any sucb order, within 
the limits of such a.rca or in any part or parts thereof, fixing.a period of not. 
Jess than three months from the date af such proclamation and requiring every 
person claiming any compensation in respect of any right so·cestricteo or pr~-­
hibited, within such peciod either to p~nt to Sileo. officer a written notice speci­
fying, or to appear before him and state tb.e nature and extent of sucb. right and 

:.· .. ' : ·: . ,: . 
. . . 
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the amount and particulars of the compensation, if any, claimed in n:spect 
thereof. 

(2) Any claim not preferred within the time fixed i,i the proclamation 
made under sub~section (1 ). shall be rejected: • 

• Provided that with. the previous sanction or th1:1 Commissioner, the Oep11ty 
Coinmissioner may admit any suolt claim a, if it h.a.d been made within. suol, 
period . 

.9. Power to fix tim.e ·w[thin which ,vork to be executed, etc.-(!) When 
an order bas been_ issued under section 6, the D.::puty Commissioner may by 
notic~ require the owner or occupier of the land to execute such works pr take 
such m~ures as may be specl.fied in the notice. • 

(2) Evety such notice sbaII state the time within which the works arc to 
be executed or measures are to be taken. . .- • • 

• (3) A person_ aggrieved by an order cqntained in such a notioo as afore­
said may, within thirty d~ys from the service of such ·notice or within such 
longer. period as the Deputy Commissioner · may ,allow in• this behalf, serve a 
notico of bis objectio.ns on the Deputy Commissioner i such roanner il, may 
b~ provided by the ruks made under this-Act. • 

(4) If and)n so far as an ob}.:ctlon.' uodcr thii !ieolion is ba~ed o.n the·grout1d 
of son\c informality, defect or cr:ror in or in counection with. the notice, the 
Deputy Commissioner shaU dismiss the objection, 1f ho is satisfied that the 
informality, defect or error was not a mat.::rial one. 

(Sl Ifthc objection is brought on all or any of thl? foll<iw.ing grounds tJ:tat 
is tosay-

·(a) th.at the notice might lawfully have been served on the occupiet 
oithe la.nd i11 question instead of on th.e owner, or on the owner 
instead· of on the occupier, and that it would have boon equitable 
for it to have been so served; 

(b} that som0 other person, being the, owner, occupaq.cy-tenant, mort,. 
gasee with possession,. or lessee, or farm-holder, or possessing 
so~ other. right in or over the land to be bencfitcdi ought to con• 
tribute towards the ex:~e:nses of executing any works or taking any_ 
measures required; 

(c) where the work or: measure is w~rl< or measure for tile commo11 
6cnefit of the ' land in quc$tion and othe~ land, that some otb._cr 
petson being the owner or occupittr of !arid to be benefited, ought 
to contribute towards the ex.pcnses of executing aw works or 
takir,g any measures required; • 

the. ~bjector shall s·erve a copy of his notice of objection .on each other person 
~erred to, in clauses (a) to (c) and on the heating of the objection the Depu.ty 
Commissioner may make such order s.s he thinks fit with respect ~o tho person 
by whom any work is to be e:teeuted or measure is to be taken a11d the contribu~ 
tion to be made by any other person towai:ds the cost oft.he work or measure-, 
or. as to the proportions in. which any e.~penses which.may become recoverablo 
by the Deputy Comm.ission~r under sub-sect \on (6) 11.re to be borne.by the objector 

-~nd,such other persons: . 

.... . . . . ' 
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Provided that no such order s1iall be Q\Bde unless the person who. is likely 
to be affected thereby has been given a reasonab1e opportunity of being heard. 

Jn exercising his power unde!" lhis sub-section the _Deputy Commissioner 
sball have regard-

(a) as between ao owner and an occupier, to the teems and conditions, 
whether contractual or statutory, of the ten11.ncy and to the nature 
of the works and measures required, and 

(b) in any case, to· the degree of benefit to be derived by the different 
persons concerned. 

(6) Notwithstanding anychi°ng to the contra~y contained in atly law fqr 
the time being in force, no person required by a notice or an order under this 
section to execute any work or to take any measure shall be required to obtain 
the consent of any other person before complying with such notice or 
order. 

(7) Subject to such right of objecUon as aforesaid and the right of appeal 
under section 15, if the person required by the notice to execute the works 
or to take the measures fails to execute the works and tako the measures in­
dicated witl\ill the time thereby limited, the Deputy Commissioner may himself 
or by an ageut execute the works or' take the measures and recover from that 
person lhe expenses reasonably incurred by him jn so doi11g: 

Pcovided that it shall not be necesse.cy for the Deputy Commissioner to 
wait for the decision of any objectibn other than an objection :.mder clause (a) 

·of sub-siction (5), or an appeal against any decision on uch objection, before 
taking action uri4er this sub-seytion. • 

(8) If the cost of ~y work exec.utcd or any measure taken by any person 
rem!lins unpaid by the person from whom it is due all.er the date specified in 
a notice issued fa t~s behalf by the Deputy Commissioner or suoh other date 
aa is fhr:d by him, .such cost shall be recoverab~ as an arrear of land revenuri 
and a l,Citificate issued by the Deputy Com.arlssioni::r in this be,balf . shall be 
final aur'l conclusive evidence of the sum so rec<>verable and the .person liable 
for tbc same. • 

(9 ~ Every order issued und~r this ~o~ shali b·e pub!ishC"d io such manner, 
as may be prescribed in the rajes made under this Act, and upon such publi~ 
cation r.very person affected thereby shall, unless the contrary be proved, 
be deen 1ed to have had due notice thereof. • 

(JO) The Deputy Commissioner, may, ljy general or special order, authorise 
any revenue officer subordinate to bim to enq_-uire into any ·objection that 
nia.y be brought under this section.: • 

. Provjded that no final order on any such objection shall be ·passed except° 
by the :Depllty Commissioner himself. · .. : . 

(l l) Ln making an order on objections brought under tlus section,{the 
Deputy Commissi.oncr shall be guided by.such 111tcs, if any, as the State Govern~ 
ment n:,ay make in ~is behalf. • ' 

(12) For the purposes of thls sectiQn, the expression "estate" shall have 
• the meaning assigned thereto in the Himachal Prade!h Land Revenue Act, 1954 

(6 of 1954). 

.I 

I 

' . 

• ♦ :: : • • 
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CHAPTER III 

POWER TO ENTER UPON AND DELIMIT NOTIFIED AREAS 
AND BEDS 

!23 

10. Power to enter upon, suney and demarcate local areas notified under 
section 3.-It shall be lawful for the Deputy Commissioner and any other 
person, as may be authorised by -him, from time to time, as occasion may 
require,-

(a) to enter upon and &urvcy any land comprised witbin any area in 
• • regard to which any notification has b~n issued under sectiao. .3 

ar io regard to which a notification is proposed to be issued under 
section 6; • 

(b) to erect bench-marks on and to d.:liruit anddem.arcatethc boundaries 
of any s~charea; an~ • 

(c) to d~ all other acts arid things which ~Y ·be necessary in order 
e.de.quetely to preserve or protect an Iaod or to give effect to all 
or any of the provisions of this Act: • 

Provided that reasonable compensatioo, to be: assessed and determined 
in the manner in thi~ Act provided, shall be mt\de in respect of any damage or 
injury caused to the property or rights of aay pcxson in carrying out any 
operations und-:r the provisions of this section. 

CHAPTER IV, 
. . 

INQUIRY INTO CLAIMS AND AWARDS OF COMPE~SATION 

11, Inquiries· into claims and awards ther~pon . ..:.(1) The Deputy Commis~ 
sioner shall- · 

(a) fix a date for h',quiring into all claims mo.de under. section 8 and 
may in his discretion, froJ11 time to time, adjourn tlie mquiry to a 
date to be fixed by him; • 

(b) n:cord in writing all statements made under section 8;-, 

(c) inquire into all claims duly preferred under section 8; and 

(cl) make and award upon such olaim, setting out therein the natu{e-
- and extent of the right claimed, the person or. persons making 

such claim, the extent, if any, to which, and the person or per­
sons in whose favour, the right established, the extent to which il 
is to bo rest.icted or prohibited aod the nature and amount of the 
compensation, if a~y. awarp~. 

(2) For the purposes ·or every such Inquiry the Deputy Commissioner · 
.may exercise all or any of theilOwers of a civil court in th.e trial of suits under 
the Code of Civil Procedure (5 of 1908). . ,, 

(3) The Deputy Commissioner shaU announce bis award to such persons 
interested, cir their repreS<mtstivt&, as are present and shall record the a.cceP.­
tance of those who. accept it. To such• as are not present, the Deputy Com­
missioner sbaU cause immediate notice_ of his a.ward to be given. 
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12. Method ~r awardlng compensation and elf~ or such award.--(1) In 
determining the amount of compcnsa.tion -the Deputy Commissioner shall 
be guided, so far as may be, by the provisions of sections 23 and 24 of the Land 
Acquisition Act, 1894 (1 of 1894), and as to mattel'S which cat1not be dealt 
with under those provisions, by whal is just and reasonable in the clrcum- · 
stances of each case. 

(2) The Deputy Commissioner inay, with the sanction of the Stale 
Government and the consent of the person entitled, instead ·of money, award 
compensation in land or by redaction in re}'cnue or in any other form. 

(3) If in aoy case, the exercise of any right is prohibited for a time only, 
compensation shall be award-~d only in respect of the period during which 
the exercise of such righ1s is so prohibit~d: 

PROCEDU.RE, RECORDS AND APPEAL .. 
·13. Record-of-rights in respe<it of .noti6ed ar~.--{l) For every area; noti- • 

fiecl ender s~on 3, the Dep11ty CC1mmissioner shall·p~parea record setting forth 
the nature, description, lcx:al situation and c-x;tent_of all rignts mentioned in 
section 4. an~ . section .S- . • • . • 

. . 

(a} existing within' such area at the time of the pub ica,tlon of the noti­
fication relating thereto under section 3; 

(b) regulated, restricted, or prohibited by any order under section 4 or 
• section 5. 

(2) When any award is · made under section li its effect upon any right 
shall ~!so be recorded therein. _ _ . • 

I • 

(3) The record prepared under this sectfon shall be presumed to be correct 
until.contrary is proved or a new.entry lawfu11y substituted therefor. . 

14. Mode ofprodahniog notifications and of serving no~es, orders and pro-· 
c~'issued onderthe:Act.-{t) Upon the publica.tion·ofa notifitation issued un• 
der any: of the provisions of this Aot, the Deputy Commissioner shall cause public· 
notice of thci substance thereof to be gi\'cn at corive1'lient places in the locality 
to which such · notificatton relates. 

(2) .The procedure:pr~cribed in sections 21, 22 and 23 of the Himacb.al 
Pradesh land Revenue Act, 1954 (6 of 1954), shall be followed, as far as may be, 
in pf'oc;_ee~ing under this Aot, • 

15. Appeal, review and rcvision,...:..Every order passed and every award ma.de 
by a Deputy Commissioner under this Act shall for the purposes of appeal, re­
view and revision; respectively, be deemed ·to b-e the order of a Collecior within 
the meaning of sections 14, 15,. 16 and 17 of the Himlicha.l Pradesh Land -Re­
venue Act, 1954 (6 of 1954): 

Provided that, nothing in this Act contained sha.11 be deemed to exclude· 
the. jurisdiction of any civil court to decide any dispute aii.~ing between the 
pers,,o.s -interested in any compensation awarded as to the a'ppt1rtlcu:unent or . - I 
dist,ibution thereof amongst such persons or any ofthern. . , ! 

/ .. ... 

• I 
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CaAPTeR. vr 
PUNISHMENTS, BAR OF SlJlTS A.ND RULES 

16. Punisrunents for offences.-Any person who, withln the limits of any 
area notified under section 3, co.q:1mits any breach of any regulation made, 
restrictions or prohibitions imposed, order passed or requisition made under 
seQtlons 4, 5, 6 or 9 or obstruct~ or resists in any' way whatever the execution 
of aclS or things done under section 10, shall be punished \yith imprisonment 
for a term whicn may extend to 6 months, or with a fine whi<:h may extend to five 
hundred rupees, or with both. 

• 17. Applications of provisioDs of the Indian Foresl Act, 1927.-The pro'Yi­
sions of sections 52, 54, SS, 56, 57, 58, 59, 60, 61. 62, 64 (excluding the last 
sentence), 66 and 7 J of the Indian Forest At:t, 1927 (1~ of 1927) shall, so fllr 
as applicable, be re-ad as pan of this Act and for the purposes of those provi­
sions, every offence punishable under ~ectioo 16 shall be dc1:1T1cd to be 4 ''f(!~t 
offcncc'1 and e'Ycry officer employed in tb~ msnagemerit of any 9:rea notified 
UDder section 3 as caretaker or otherwise, shlil: be.deemed to be a. forest officer. 

• •I -

1a: Power lo try ofl'eni:cs .!ll!-riunorily,..:.....l'hc Ch.ief Judicial M£gistmte or 
any Judicial Magistrale of the tirs1 class speciaUy empo vered io this behalf by 
the State Government shall try summarily, l!!l.der the Code .or Criminal Proce- •• 
~ure, 1973 (2 of 1974), any forest offence punish:i.' le with impriso11ment for a 
term not cxcet:Qing six months, or with afi.neno1c:(e,::cdiogfiveh1mdreQ rupees, 
or with both. - · . 

. . 19. Power to compolll}1i oft'eOC£S.--(1) The State Goveri:intenl may, by 
notification in the Offi:i.e.l Gazette, empower a Gazetted Fore.st Officcr-

(a) to accept from any pcr~o,;1, against whorn a reaso11able suspicion 
eii:ists that he has committed any forest offence, othec than nn 

• offence ~pec:ined in section 62 of tbe Indian Fo~st Act, 1927 (16 of 
1927), a st1m of money by way of compensation for the offence which 
such person is sus·pected to have committed; and 

• (b) when any property bas been seized as liable to confi.scatlon, to re­
lease the same on payment of i:hc v&luc tl1ereof as estimRled hy 
such officer. 

(2) On the payment of such sum of money, or such value, or both, as 
the' ca,c may be, t o such officer, the suspected person if in custody, shall 'be 
disi;ltarged, tlie property, if any ~eized shall be released , and no further pro-
ceed!ng shaU be taken againsl such person or properey. . • . .. 

. (3) The su·m of tnoney· aooepted as comJ)ensation un~er clause (a) sub­
sec~ion (!) s_hall in_ no case eitoeed the sum or.five hundl"Cd rupees in .each case . 

. 20. • Bftr or suits.-No suit shall lie agaiust the State Governrncot for any­
thi~ done under this Act, and no suit shaU lie against any public servant, for 
anything done, or purporting to have been done, by him, i'ri good faith, under 
this Act. • 

21. Power to make rules.-{!) The State ·aovermnent may make rules, 
consistent with tbjs Act,-
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(a) reglllating the procedure to be observed in any inquiry or proceeding-~ 
under this Act; and 

(b) gcacrally for the purpose of carrying into effect a\\ or n.ny of the 
provisions of thls Act. • 

(2) All rult;s made under this §<:Ction shall be puhfo;hea (n the Official 
Gazette. 

·(3) Every rule made under tbis AGt shall. be laid, ·a~ s,on as may be after 
it is made, before fht Legislative Assembly while it is in scs1ion for a total 
period of not less thaa. fourteen days, which may be compiisdl in one session 
or ia. two 01; more successive sessions, and if before the expiry· a_f the session 
in w~ich it is so Jaid or the sessions aforesaid, the Asse:nbly makes any modi­
fication in the rule or decide:; that the rule should not be made, the rule shall 
tberearter have efl eot only in such modified form or be of no effect, as t h_c case 
may be, so, however, that any such modification or annulment shall be without 
prejudice to the validity of anything previously done under that rule. 

22. Repeal and savings.-Tb.e Punjab Preser·vation Act. 190:).(2 of !~00), 
as in force in the areas. added to Hiinacbal Pradesh under section S of th~ Punjab 
Re-organisation Act, 1966 (31 of 1966) nnd the ~fancii State A-,tH3rosion Act, 
·2004 R.K .. (4 ofl004 8.K.), asin force in the areas comprised in th.e erstwhile 
princely State of Maodi, are h~by repealed: • 

. Pro.,,ided that anything done or any action taken, incl:J ·!lll rules made, 
notificati_ons is9Uetf' or pr<)ceedings coJllmcnced or continued ..tndel· the provi­
sions of the Acts hereby repealed shru}, unless it is inconsislent with the provi­
sion of this Act, be deemed to have been don~. taken, made, issued, commene:eo, 
or continued under the correspo~ding provisions of this .A.ct. 
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